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INTRODUCTION

I, the Chairperson, Standing Committee on Social Justice and
Empowerment (2022-23) having been authorized by the Committee do
present on their behalf this Forty-Sixth Report on 'Demands for Grants for
the year 2023-24' pertaining to the Ministry of Social Justice and
Empowerment (Department of Social Justice and Empowerment).

2. The Committee considered the ‘Demands for Grants (2023-24)’ of the
Ministry of Social Justice and Empowerment (Department of Social Justice
and Empowerment) which were laid on the Table of the House on 10"
February, 2023. After obtaining the Budget Documents, Explanatory Notes,
etc., the Committee took evidence of the Ministry of Social Justice and
Empowerment (Department of Social Justice and Empowerment) on 16™
February, 2023. The Committee considered and adopted the Report at the
sitting held on 22" March, 2023.

3. The Committee wish to express their thanks to the Officers of the
Ministry of Social Justice and Empowerment (Department of Social Justice
and Empowerment) for tendering oral evidence and placing before them the
detailed written notes and post evidence information as desired by the
Committee in connection with the examination of the ‘Demands for Grants
(2023-24)’.

4, For ease of reference observations/ recommendations/ comments of
the Committee have been printed in bold in the body of the Report.

New Delhi SMT. RAMA DEVI
22" March, 2023 Chairperson
1 Chaitra, 1945 (Saka) Standing Committee on Social Justice

and Empowerment

vi



CHAPTER - |

INTRODUCTORY

The Department of Social Justice & Empowerment (SJ&E) is mandated to empower
socially, educationally and economically marginalized sections of the society including (i)
Scheduled Castes, (ii) Other Backward Classes, (iii) Senior Citizens,(iv) Victims of
Alcoholism and Substance Abuse, (v) Transgender Persons (Protection of Rights) Act, 2019
(vi) Beggars (vii) Denotified and Nomadic Tribes (DNTs), (viii) Economically Backward
Classes (EBCs) and (ix) Economically Weaker Section (EWS). The Department through its
various Programmes and Schemes strives to build an inclusive society wherein members of

the target groups are provided adequate support for their growth and development.

1.2 The Programmes and Schemes of the Department of Social Justice and
Empowerment are categorized into Central Sector Schemes and the Centrally Sponsored
Schemes. The Central Sector Schemes are 100% supported by Central Government. Some
of the Centrally sponsored Schemes are 100% Supported by Central Government whereas
others are funded on sharing basis with States and Union Territories. The Central Sector
Schemes and Centrally sponsored Schemes of the Department of Social Justice and

Empowerment are as follows:

CENTRAL SECTOR SCHEMES

l. Scheduled Castes Welfare Schemes

—_—

Scholarships for Higher Education for Young Achievers Scheme (SHREYAS) for SCs

National Fellowship for SCs

National Overseas Scholarship for SCs
Top Class Education for SCs

Free Coaching for SCs

oo

2. Scheme of Residential Education for Students in High School in Targeted Area
(SRESHTA)

3. National Action Plan for Mechanised Sanitation Ecosystem(NAMASTE)

4. Venture Capital Funds(VCF) for SCs

5. Pradhan Mantri Dakshta Aur Kushalta Sampann Hitgrahi Yojana for SCs (PM
DAKSH)

Il SOCIAL DEFENCE SCHEMES
6. Support for Marginalized Individuals for Livelihood & Enterprize (SMILE)
a. Comprehensive Rehabilitation of Persons Engaged in the Act of Begging

1



b. Comprehensive Rehabilitation for Welfare of Transgender Persons
Ml OTHER BACKWARD CLASSES WELFARE SCHEMES

7. Venture Capital Fund (VCF) for Backward Classes
8. PM DAKSH Yojana for OBCs
9. Scholarships for Higher Education for Young Achievers Scheme
(Shreyas) for OBCs and EBCs
a. National Fellowship for OBCs
b. Interest Subsidy on Overseas Studies of OBCs
10. Scheme for Economic Empowerment of DNT/NT/SNTs (SEED)

V. OTHERS

11. Information, Monitoring, Evaluation and Social Audit
CENTRALLY SPONSORED SCHEMES

Scheduled Castes Welfare Schemes

1. Post Matric Scholarship for SCs **

2. Pradhan Mantri Anusuchit Jaati Abhyuday Yojana (PM AJAY) *

3 Strengthening of machinery for Enforcement of Protection of Civil Right Act
1955 and Prevention of Atrocities Act, 1989 **

4. Pre Matric Scholarship for SCs and Others **

Social Defence Schemes

5. Atal Vayo Abhyuday Yojana (AVYAY)**
6. National Action Plan on Drug Demand Reduction (NAPDDR) *

Other Backward Classes Welfare Schemes

7. PM Young Achievers Scholarship Award Scheme for Vibrant India (PM YASASVI) for
OBCs, EBCs and DNTs *

a. Post Matric Scholarship for OBCs, EBCs and DNTs
b. Pre Matric Scholarship for OBCs, EBCs and DNTs
c. Boys and Girls Hostel for OBCs

d. Top Class Schools

e. Top Class Colleges

* These schemes are 100% Supported By Central Government

** These Schemes are funded on sharing basis with States and Union Territories.

1.3 In addition the Department of Social Justice & Empowerment engages in the
development/updation of legislation, policies and guidelines at the national level for effective

implementation of the Department’s objectives. It oversees the implementation of the various

existing laws including (i) Protection of Civil Rights Act, 1955 (ii) The Scheduled Castes and



Scheduled Tribes (Prevention of Atrocities) Act, 1989 (iii) Maintenance and Welfare of
Parents and Senior Citizens Act, 2007 (iv) The Prohibition of Employment as Manual
Scavengers and their Rehabilitation Act, 2013 and (v) Transgender Persons (Protection of
Rights) Act, 2019. The National Policy for Older Persons, 1999 is also administered by the

Department.

14 The Department of Social Justice and Empowerment also supports the following
autonomous Corporations:-

(i) National Scheduled Castes Finance and Development Corporation
(NSCFDC);

(i)  National Safai Karamcharis Finance and Development
Corporation;

(iii)  National Backwards Class Finance & Development Corporation

1.5 During the year 2023-24, the Ministry of Finance have allocated %12,847.02 crore
against the projected requirement of 13,872.75. The Department have allocated %11,603.11
crore for centrally sponsored Schemes, ¥976.86 crore on Central Sector Schemes. The
details of the allocations made under each scheme for 2023-24 and Budgetary Estimate,
Revised Estimate and Actual Expenditure for 2020-21, 2021-22 and 2022-23 is as follows:

(X in crores)

Year Budget Estimates | Revised Expenditure % in
Estimates Variation
2020-21 | 10103.57 8207.56 8236.84 -5.74
2021-22 | 10517.62 10180.00 7459.99 -9.43
2022-23 | 11922.51 10709.94 3488.43 -53.23
(as on
15.2.2023)

1.6 In accordance with the experience gained in the implementation of Programmes/
Schemes during previous year, the Department have made modifications for the better
performance of Programme/ Schemes. The major modifications that have been introduced in

certain Schemes/ Programmes are as follows:

(i) Post Matric Scholarship for SCs
With effect from 2020-21, the funding pattern has been changed to 60:40
sharing between Centre and States (90:10 in case of North-Eastern states). Since

2021-22, Central Share is being released by DBT only into the bank account of



beneficiaries and Aadhaar-based Payment System is to be used for disbursements
from 2022-23.

(i) Pre Matric Scholarship for SCs and Others

Funding pattern is based on fixed ratio of sharing between Centre & States in the
ratio of 60:40. Since 2021-22, (90:10 in case of NE states, Uttarakhand & Himachal
Pradesh. For UTs without legislatures, 100% funds shall be provided by Centre).
Central share to be released directly to the students through DBT from 2022-23
onwards and Aadhaar-based Payment System is to be used for disbursements with
effect from 2022-23.

(iii) Pradhan Mantri-Anusuchit Jati Abhyuday Yojana (PM-AJAY)

The selection criteria for identification of villages under ‘Adarsh Gram’
component has been reduced from 50% to 40% SC population from 2022-23.
Accordingly, 11500 new villages selected during 2022-23 with 40% SC population.
Since 2014-15, 31,000 villages selected and 35.58 lakhs are benefited. Under SCA to
SCSP, Financial assistance for Income Generation Activities increased from
10,000/~ to %50,000/-. Since 2014-15, %6,400.32 crore sanctioned to help 30.03

lakhs beneficiaries.

(iv) SHREYAS for SCs
(a) Under National Overseas Scheme (NOS), no. of annual slots have
been increased from 100 to 125. Police verification is done away with.
(b) Under Top class scheme for SC students, (TCS), both fees and
academic allowance are being paid directly into the bank account through
DBT, obviating need of procurement of UCs from institutes.
(c) Uniform academic allowance of ¥86,000/- for fresh students and
41,000/- for renewal students under TCS. Requirement of vouchers etc.
discontinued.
(d) Under Free Coaching Scheme for SC & OBC student (FCS). Students
have been allowed to select their preferred Institute.
(e) Under National Fellowship for SC students (NFSC), processes are
streamlined to ensure expeditious release and requirement of monthly

confirmation done away with.



(v) Self Employment Scheme for Rehabilitation of Manual Scavengers

Under SRMS from 2021-22, Project cost for self employment project has been
increased from %10.00 lakh to ¥15.00 lakh, amount of admissible capital subsidy has
been enhanced from %3.25 lakh to ¥5.00 lakh. Further, Group of beneficiaries also
made eligible for assistance for projects. SRMS is to be implemented as National
Action For Mechanised Sanitation Ecosystem (NAMASTE) from 2023-24 with
allocation ¥97.41 crore. 4800+ ULBs are to be covered to benefit about 1.00 lakh

sewers and septic tank workers

(vi) PM Young Achievers Scholarship Award Scheme For Vibrant (PM
YASASVI)

The following five Schemes have been made sub-scheme under umbrella
scheme PM-YASASVI:

(i) Pre-Matric Scholarship for OBC, EBC and DNT students ,
(i) Post-Matric Scholarship for OBC, EBC and DNT students,

(iii) Top Class School Education for OBCs, EBCs and DNTs (New
Intervention),

(iv)  Top Class College Education for OBCs, EBCs and DNTs
(New Intervention)

(v) Construction of Hostels for OBC Boys and Girls

1.7 The Implementation of the Schemes of the Department of Social Justice and
Empowerment alongwith the utilisation of the funds allocated under each of the

Schemes have been dealt in the succeeding chapters of this Report.



CHAPTER-II

BUDGETARY ALLOCATION

2.1 The Demands for Grants of the Department of Social Justice and Empowerment for
the year 2023-24 are given under Demand No. 93. The Detailed Demands for Grants with
regard to the Department of Social Justice and Empowerment were laid on the House on 10
February, 2023.

2.2 The Ministry of Finance have allocated %12,847.02 crore for the year 2023-24
against the projected requirement of ¥13,872.25 made by the Department of Social Justice
and Empowerment. The details of the Budget Estimates, Revised Estimates and the Actual
Expenditure of the Department on each Schemes / Programmes for the last three years
along with the Budgetary Estimates for each Programme/ Scheme of the Department for
2023-24 is as follows:-

(Z. in crore)

Programme/Scheme 2020-21 2021-22 2022-23 BE
2023-24

BE RE Actual | BE RE Actual BE RE Actual
Exp. Exp. Exp.

(Till
31.12.202
2)

Schemes

SCD Division

Post Matric Scholarship | 2987.3 | 3815.8 | 4010.1 | 3415.6 | 4196.5 | 1978.56 | 5660.0 | 5660.0 | 2500.22 6359.14
for SCs 3 7 6 2 9 0 0

Pradhan Mantri 1800.0 | 1800.0 | 1820.32 | 1950.0 | 1062.3 | 29.34 2050.00
Anusuchit Jaati 0 0 0 9
Abhyuday Yojana
(PM AJAY)

Special Central 1200.0 | 300.00 | 387.00
Assistance to 0 Merged with PM AJAY
Scheduled Castes Sub
Plan

Pradhan Mantri 700.00 | 300.00 | 216.52
Adharsh Gram Yojana

Babu Jagjivan Ram 30.00 30.00 56.40
Chhatrawas Yojana

Pre Matric Scholarship 700.00 | 600.00 | 569.52 | 725.00 | 725.00 570.39 500.00 | 500.00 0.56 500.00
for SCs and Others

Pre-matric Scholarships | 25.00 27.00 26.81
for the children of those Merged with Pre Matric Scholarship for SCs and Others
engaged in unclean
occupation

Development Action 950.00
plan for SCs (DAPSC)

Strengthening of 550.00 | 600.00 | 593.39 | 600.00 | 600.00 610.11 600.00 | 500.00 75.54 500.00
machinery for
Enforcement of
Protection of Civil Right
Act 1955 and
Prevention of Atrocities
Act, 1989

Self Employment 110.00 | 30.00 16.60 | 100.00 | 43.31 39.00 70.00 70.00 5.00 0.00
Scheme for
Rehabilitation of
Manual Scavengers

National Action Plan
For Mechanised
Sanitation Ecosystem




(NAMASTE)

97.41

Scheme of Residential
Education for Students
in High

School in Targeted
Area (SRESHTA) for
SCs

(Earlier Assistance to
Voluntary
Organisations for SCs)

100.00

125.00

55.81

200.00

63.21

38.04

89.00

89.00

31.61

104.65

Scholarships for Higher
Education for Young
Achievers Scheme
(SHREYAS) for SCs

1 National Fellowship
for SCs

300.00

125.00

119.00

300.00

125.0

122.44

173.00

159.00

85.00

163.00

2 Free Coaching for
SCs and OBCs

30.00

30.00

11.97

50.00

30.00

14.98

47.00

27.00

13.03

47.00

3 Top Class Education
for SCs

40.00

50.00

52.88

70.00

70.00

84.72

108.00

108.00

7.44

111.00

4 National Overseas
Scholarship for SCs

20.00

30.00

33.09

30.00

35.00

49.07

36.00

50.00

23.67

50.00

Total: Scholarships for
Higher Education for
Young Achievers
Scheme

(SHREYAS) for SCs

390.00

235.00

216.93

450.00

260.0
0

271.21

364.00

344.00

129.14

371.00

Assistance to State
Scheduled Castes
Development
Corporations

50.00

20.00

15.86

25.00

0.01

0.00

0.01

0.00

0.00

Vanchit Ikai Samooh
aur Vargon ki Arthik
Sahayata

(VISVAS) Yojana
(Allocation for SCs)

0.00

32.13

10.00

100.00

10.00

0.00

50.00

0.01

0.00

0.01

Venture Capital Fund
for SCs and OBCs
(Allocation for SCs)

65.00

40.00

30.00

100.00

70.00

70.00

70.00

70.00

0.00

70.00

Pradhan Mantri
Dakshta Aur Kushalta
Sampann

Hitgrahi (PM DAKSH)
Yojana (Allocation for
SCs)

60.00

38.94

33.21

40.00

40.00

0.00

43.73

Credit Gurantee fund
for SCs

1.00

0.00

0.00

0.00

0.00

0.00

Upgradation of Merit of
SC Students

Schem

e discontinu

ed

Total SCD Division

6908.3

6155.0

6204.9

7575.6

7807.0
6

5430.84

9393.0

9285.4

2771.41

10095.9
4

Social Defence, Media
and Research

Information, Monitoring,
Evaluation and Social
Audit

20.00

5.00

2.78

25.00

25.00

17.82

19.50

19.50

9.52

20.00

Atal Vayo Abhyuday
Yojana (AVYAY)
(Earlier National Action
Plan for Senior
Citizens)

204.00

153.00

133.31

300.00

150.00

96.54

150.00

140.00

42.98

294.97

National Action Plan on
Drug Demand
Reduction

260.00

180.00

149.43

260.00

200.00

90.93

200.00

200.00

51.53

311.00

Support for
Marginalized
Individuals for
Livelihood & Enterprise
(SMILE)

Integrated Programme
for Rehabilitation of
Beggars

100.00

0.00

0.00

50.00

10.00

0.05

15.00

15.00

0.26

20.00

Scheme for
Tansgender Persons

10.00

0.00

0.00

20.00

25.00

1.91

30.00

30.00

0.03

52.91




Total: Support for
Marginalized
Individuals for
Livelihood & Enterprise
(SMILE)

110.00

0.00

0.00

70.00

35.00

1.96

45.00

45.00

0.29

72.91

Rashtriya Vayoshri
Yojana

1.00

0.00

26.50

Scheme merged with AVYAY Atal Vayo Abhyuday Yojana (AVYAY)

Total Social Defence

595.00

338.00

312.02

655.
00

410.00

207.25

414.50

404.50

104.32

698.88

Backward Classes
Division

PM Young Achievers
Scholarship Award
Scheme for Vibrant
India

(PM YASASVI) for
OBCs, EBCs and DNTs

Post-Matric Scholarship
for OBCs

1415.0

1100.0

1159.5

130
0.00

1300.0

1319.9

1083.00

1083.0

35.20

1087.00

Pre-matric Scholarship
to OBCs

250.00

175.00

165.85

250.
00

250.00

218.46

478.00

394.61

0.00

281.00

Top Class School

83.39

100.00

Top Class College

90.00

Boys & Girls Hostels for
OBCs

50.00

35.00

31.59

30.0

30.00

18.76

20.00

20.00

6.59

30.00

Total: PM Young
Achievers Scholarship
Award Scheme for
Vibrant India

(PM YASASVI) for
OBCs, EBCs and DNTs

1715.0

1310.0

1357.0

158
0.00

1580.0

15571

1581.00

1581.0

41.79

1588.00

Assistance for Skill
Development of OBCs,
DNTs and EBCs

50.00

50.00

47.29

Scheme merged with PM DAKSH

Scheme for Educational
and Economical
Development of De-
notified and Nomadic
Tribes

10.00

10.00

9.00

Post Matric Scholarship
for Economically
Backward Classes

25.00

25.00

25.00

Schemes merged with components of PM YASASVI

Scholarships for Higher
Education for Young
Achievers
Scheme(SHREYAS) for
OBCs and EBCs

National Fellowship for
OBCs and EBCs

120.00

45.00

33.00

100.

60.00

55.55

53.00

53.00

45.84

57.00

Interest Subsidy on
Overseas Studies of
OBCs

35.00

35.00

32.61

30.0

30.00

26.70

27.00

27.00

23.80

29.00

Total: Scholarships for
Higher Education for
Young Achievers
Scheme

(SHREYAS) for OBCs
and EBCs

155.00

80.00

65.61

130.
00

90.00

82.25

80.00

80.00

69.64

86.00

Vanchit Ikai Samooh
aur Vargon ki Arthik
Sahayata

(VISVAS) Yojana
(Allocation for OBCs)

0.00

32.00

10.00

50.0

10.00

0.00

30.00

0.01

0.00

0.01

Pradhan Mantri
Dakshta Aur Kushalta
Sampann

Hitgrahi (PM DAKSH)
Yojana (Allocation for
OBCs)

40.0

40.54

35.02

44.00

44.00

0.00

48.74

Scheme for Economic
Empowerment of
DNT/NT/SNTs (SEED)

50.0

40.40

0.21

28.00

28.00

213

40.40

Venture Capital Fund

60.00

10.00

0.00

20.0

20.00

20.00

40.00

40.00

0.00

22.00




for SCs and OBCs
(Allocation for OBCs)

0

Total Backward
Classes Division

2015.0

1517.0

1513.9

187
0.00

1780.9

1694.6

1803.00

1773.0

113.56

1785.15

Grand Total of all
schemes of the
Department

9518.3

8010.0

8030.9

101
00.6
2

9998.0

7332.7

11610.5
1

11462.

2989.29

12579.9
7

Non Schemes

Establishment

Secretariat of
Department of SJE

60.00

55.54

51.3

67.00

67.00

55.05

66.00

66.00

44.82

72.00

National Commission
for Scheduled Castes

25.00

25.00

15.8

27.00

27.00

19.07

30.00

30.00

16.02

35.00

National Commission
for Safai Karamcharis

10.00

5.95

4.31

10.00

10.00

5.53

11.00

11.00

2.39

12.00

National Commission
for Backward Classes

8.00

10.00

9.39

12.00

12.00

9.1

15.00

15.00

2.74

20.00

Commision under
Commissions of inquiry
Act, 1952 to examine
the matter of according
Scheduled Caste status
to new persons, who
claim to historically
have belonged to
Scheduled Castes but
have converted to
religion other than
those mentioned in the
presidential Orders
issued from time to time
under Article 341 of the
constitution of India.

Total Establishment

103.00

96.49

80.8

116.00

116.00

88.76

122.00

122.00

65.97

142.05

Others

Other Miscellaneous
Expenditure

10.00

10.00

Autonomous
Bodies/Grantee
Bodies

Dr. B.R. Ambedkar
Foundation

1.00

1.00

1.00

1.00

11.00

11.00

10.00

10.00

10.00

40.00

National Institute of
Social Defence

35.00

4.70

28.8

20.00

20.00

3.00

20.00

20.00

9.10

30.00

Dr. B.R. Ambedkar
International Centre

25.00

25.00

25.0

25.00

25.00

14.68

30.00

30.00

18.82

0.00

Development and
Welfare Board for
DNTs

1.24

0.30

0.15

5.00

5.00

4.80

5.00

5.00

2.32

5.00

Total Autonomous
Bodies

62.24

31.00

55.0

51.00

61.00

33.48

65.00

65.00

40.24

75.00

Equity Support

National Scheduled
Castes Finance and
Development
Corporation

180.00

0.00

0.00

100.00

0.00

0.00

50.00

0.01

0.00

15.00

National Safai
Karamcharis Finance
and Development
Corporation

40.00

40.00

40.0

50.00

5.00

5.00

25.00

0.01

0.00

10.00

National Backward
Classes Finance and
Development
Corporation

200.00

30.07

30.0
0

100.00

0.00

0.00

50.00

0.01

0.00

15.00

Total Equity Support

420.00

70.07

70.0

250.00

5.00

5.00

125.00

0.03

0.00

40.00

Total Non Schemes

585.24

197.56

205.
92

417.00

182.00

127.24

312.00

197.03

106.21

267.05

Grand Total Schemes
+ Non Schemes

10103.

8207.5

823
6.84

10517.

10180.

7459.9

11922.5
1

10709.

3095.5

12847.02




2.3 On being enquired about the annual percentage increase in the Budget of the
Department during the last five years, the Department of Social Justice and Empowerment

submitted the following details:-

(Z In crore)
Increase in percentage over

Financial Year Budget Estimate previous FY

2018-19 7750.00 12.19%

2019-20 8885.00 14.65%

2020-21 10103.57 13.71%

2021-22 10517.62 4.10%

2022-23 11922.51 13.36%

2023-24 12847.02 7.75%

24  As per the information provided by the Department of Social Justice and

Empowerment the following new Schemes have been introduced and old Schemes

revised/merged:-
s 2021-22 2023-24
No.

Schemes Scheme

SCD Division

Post Matric Scholarship for 1 Post Matric Scholarship for SCs

SCs
Scholarships for Higher Education for Young Achievers Scheme
(SHREYAS) for SCs
2 National Fellowship for SCs National Fellowship for SCs
3 National Qverseas 2 National Overseas Scholarship for SCs
Scholarship for SCs
Top Class Education for Top Class Education for SCs
4 | scs
Free Coaching for SCs and Free Coaching for SCs and OBCs
5 | oBCs
6 Pradhan Mantri Adharsh
Gram Yojana
7 Babu Jagjivan Ram

Chhatrawas Yojana 3 | Pradhan Mantri Anusuchit Jaati Abhyuday Yojana (PM AJAY)

Special Central Assistance
8 to Scheduled Castes Sub

Plan
Strengthening of machinery Strengthening of machinery for Enforcement of Protection of Civil Right Act
for Enforcement of 1955 and Prevention of Atrocities Act, 1989

9 Protection of Civil Right Act 4
1955 and Prevention of
Atrocities Act, 1989

Assistance to Vol. Orgns. Scheme of Residential Education for Students in High School in Targeted
10 | for SCs 5 | Area (SRESHTA) for SC

Pre-matric Scholarships for
11 the chlldrgn of those 6 Pre Matric Scholarship for SCs and Others
engaged in unclean

occupation
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Pre Matric Scholarship for

12| scs
13 State Sch. Castes 7 Scheme Discontinued
Development Corporations
Self Employment Scheme National Action Plan for Mechanised Sanitation Ecosystem(NAMASTE)
14 of Liberation & 8
Rehabilitation of
Scavengers
15 VISVAS Yojana (SC) 9 Vanchit Ikai Samooh aur Vargon ki Arthik Sahayata (VISVAS) Yoajana for
SCs
Venture Capital Fund for Venture Capital Fund (VCF) for SCs
16 SCs 10
1 Pradhan Mantri Dakshta aur Kushalta Sampann Hitgrahi (PM DAKSH) for
SCs
17 Credit Gurantee fund for
SCs
Total SCD Division
Social Defence, Media and Research
Scheme for prevention of
18 | Alcohalism and Substance
(Drugs) Abuse
19 Research Studies &
Publications
Assistance to VOs. for
20 | Providing Social Defence
Services
(National Action Plan for
77| Senior Citizens) 12 Atal Vayo Abhyuday Yojana (AVYAY)
22 Rashtriya Vayoshri Yojana
National Survey on Drug
23 | Abuse and Substance
Abuse
24 National Action Plan on 13 National Action Plan for Drug Demand Reduction (NAPDDR)
Drug Demand Reduction
Support for Marginalized Individuals for Livelihood & Enterprise
(SMILE)
25 Integrated Programme for 14 Comprehensive Rehabilitation of Persons Engaged in the Act of Begging
Rehabilitation of Beggars
Scheme for Tansgender Comprehensive Rehabilitation for Welfare of Transgender Persons
26 p
ersons
Total Social Defence
Backward Classes Division
15 | PM Young Achievers Scholarship Award Scheme for Vibrant India (PM
YASASVI) for OBCs, EBCs and DNTs
Pre-matric Scholarship to Pre Matric Scholarship for OBCs, EBCs and DNTs
27
OBCs
28 Post-Matric Scholarship for
OBCs
Post Matric Scholarship for
29 Ef;’s”s%”;'ca”y Backward Post Matric Scholarship for OBCs EBCs and DNTs
Scheme for Educational and
30 | Economical Development of
DNTs
Boys & Girls Hostels for Boys & Girls Hostels for OBCs
31
OBCs
Top Class School
Top Class College
Assistance for Skill Pradhan Mantri Dakshta aur Kushalta Sampann Hitgrahi (PM DAKSH) for
32 Development of OBCs, 16 | OBC & Others

DNTs and EBCs
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Scholarships for Higher Education for Young Achievers Scheme
(SHREYAS) for OBCs and EBCs
33 Interest Subsidy on 47 | Interest Subsidy on Overseas Studies of OBCs
Overseas Studies of OBCs
34 National Fellowship for National Fellowship for OBCs
OBCs and EBCs
35 VISVAS Yojana(OBCs) Vanchit Ikai Samooh aur Vargon ki Arthik Sahayata (VISVAS) Yoajana for
OBCs
Venture Capital Fund for Venture Capital Fund (VCF) for OBCs
36 | oBCs
18 Scheme for Economic Empowerment of DNT/NT/SNTs(SEED)
Total Backward Classes
Division
37 | Information & Mass 19 | Information, Monitoring, Evaluation and Social Audit (-MESA)
Education Cell
2.5 It is pertinent to quote a revised procedure, referred to by the Ministry during their oral

evidence before the Committee for release of funds under the Centrally Sponsored Schemes
(CSS) implemented by the Ministry and monitoring utilization of the funds released, as per the
PFMS Division, Department of Expenditure Circular dated 23.3.2021 and further modification dated
16.2.2023, which inter-alia include the following:-

“The General Financial Rule 232(v) prescribes the release of funds to the State
Governments and monitoring utilization of funds through PFMS. For better monitoring of
availability and utilization of funds released to the States under the Centrally Sponsored
Schemes(CSS) and to reduce float, the Department of Expenditure vide letter of even
number dated 16.12.2020 had shared a draft modified procedure for release of funds
under CSS with all the State governments and Ministries/ Departments of the
Government of India to seek their comments. The comments received from the State
Governments and Ministries/ Departments of the Government of India were considered
and the procedure has been suitably modified. With a view to have more effective cash
management and bring more efficiency in the public expenditure management, it has
been decided that the following procedure will be followed by all the State Governments
and Ministries/ Departments of the Government of India regarding release and monitoring
utilization of funds under CSS with effect from 1"July, 2021:-

(a) Every State Government will designate a Single Nodal Agency (SNA) for
implementingeach CSS. The SNA will open a Single Nodal Account for each
CSS at the State level in a Scheduled Commercial Bank authorized to conduct
Government business by the State Government.

(b) In case of Umbrella schemes which have multiple sub-schemes, if
needed, the State Governments may designate separate SNAs for sub-
schemes of the Umbrella Scheme with separate Single Nodal Accounts.

(c) Implementing Agencies (IAs) down the ladder should use the SNA’s account
with clearly defined drawing limits set for that account. However,
depending on operational requirements, zero-balance subsidiary accounts for
each scheme may also be opened for the IAs either in the same branch of the
selected bank or in different branches.

12



(d) All zero balance subsidiary accounts will have allocated drawing limits to be
decided by the SNA concerned from time to time and will draw on real time
basis from the Single Nodal Account of the scheme as and when payments
are to be made to beneficiaries, vendors etc. The available drawing limit will
get reduced by the extent of utilization.

(e) The Ministries/ Departments will release the central share for each CSS to
the State Government’s Account held in the Reserve Bank of India (RBI)
for further release to the SNA’s Account.

(f) After opening of Single Nodal Account of the scheme and before opening
zero balance subsidiary account of IAs or assigning them drawing rights
from SNA'’s account, the |As a tall levels shall return all unspent amounts
lying in their accounts to the Single Nodal Account of the SNA. It will be
the responsibility of the State government concerned to ensure that the
entire unspent amount is returned by all the IAs to the Single Nodal
Account of the SNA concerned. For this, the State Governments will work
out the modalities and the timelines and will work out Central and state
share in the amount so available with IAs.

(9) Ministries/ Departments will ensure that releases under all CSS are made
strictly as per the actual requirement on the ground, without resulting in
any material float with the implementing agencies at any level.

(h) The State Government will transfer the Central share received in its
account in the RBI to the concerned SNA'’s account within a period of 21
days of its receipt. The Central share shall not be diverted to the Personal
Deposit (PD) account or any other account by the State Government.
Corresponding State share should be released as early as possible and
not later than 40 days of release of the Central share. The funds will be
maintained by the SNA in the Single Nodal Account of each CSS. State
Governments/SNAs/IAs shall not transfer scheme-related funds to any
other bank account, except for actual payments under the Scheme.

(i) State Governments will register the SNAs and all IAs on PFMS and use
the unique PFMS ID assigned to the SNA and IAs for all payments to
them. Bank accounts of the SNAs, |As vendors and other organizations
receiving funds will also be mapped in PFMS.

(j) Ministries/Departments shall undertake monthly review of the release of
funds (both the Central and State Share) from the State treasury to the
SNA, utilization of funds by SNAs and IAs and outputs/outcomes vis-a-vis
the targets for each CSS.

In partial modification of the aforesaid provision in the guidelines, the
Committee observed, it has been decided by the competent authority that the State
Government shall transfer the Central share as well as the commensurate State
share to the SNA account within 30 days of receipt of Central share

13



Further, it has been decided to charge interest w.e.f. 01.04.2023 on the
number of days of delay beyond 30 days in transfer of Central share to the SNA
account at the rate of 7% per annum. PFMS division, O/o CGA will issue guidelines
regarding procedure for deposit of penal interest by the State Government
concerned in the Consolidated Fund of India”.

Similarly, for the Central Sector Schemes, where 100% funding and monitoring is
done by the Central Government, the procedure for flow of funds was revised during 2022-
23 on PFMS, portal by introducing CNA (Central Nodal Agency) under the Treasury Single
Account (TSA) model. As per the O.M. dated 9.3.2022 issued by the Ministry of Finance, in
case of CS Schemes having outlay of more than ¥ 500 crore and implemented without
involvement of State agencies, the concerned Ministry/Department will designate an
Autonomous Body as the CNA and for each of the Schemes, the CNA will open an account
with the RBI in e-Kuber. It is a digital and fully on-line system on PFMS. Certain exemptions
are made too in the said order. (Ref: OMs No.1[18]/PFMS/FCD/2021 dated 9.3.2022 and
4.5.2022)

2.6 When asked about the factors taken into consideration before allocating the budget
amongst the various Schemes of the Department, the Department of Social Justice and

Empowerment submitted vide written reply that:-

“The budgetary allocations are made on the basis of allocation recommended by
EFC/SFC year-wise and after considering all the facets of the proposal for merger of
the existing schemes. Further, in accordance with the decision of Ministry of Finance
and NITI Aayog, 72.50% of the total scheme allocation is to be made under SC
welfare schemes.”

2.7 On being asked specific reasons due to which allocated funds could not be fully
utilized during 2020-21, 2021-22 and 2022-23, the Department of Social Justice and
Empowerment inter-alia submitted in their written reply that:-

“Following are the reasons for shortfall in 2020-21, 2021-22 and 2022-23:-

(a) During 2020-21, the performance of the Centres running under NAPDDR
were affected by Covid-19 and lock-down. Further, for continuation of the scheme of
NAPDDR from 2021-22 to 2025-26, the approval of the Competent Authority was
received in February 2022 and therefore the revised cost norms were made
applicable with effect from financial year 2022-23.

(b)  During 2021-22, it was proposed to open 90 DDACs across the Country.
However, due to late receipt of approval for continuation of the scheme, these
Centres could not be opened.

(c) During inspection, many of the Centres were found non-functional or
functioning with deficiencies, thus leading to cancellation of release of GIAto some
NGOs in FY 2020-21, 2021-22 and 2022-23.

(d) The fund was released to each NGO/VO in proportion to the beneficiaries

14



2.8

found present at the time of inspection. Due to Covid-19 number of beneficiaries
were less in some de- addiction centers. Fixed costs like salary and rent of the
building were paid in full, but variable components consisting of contingencies,
transportation, food cost, office expenses etc. were released based on beneficiaries
found present at the time of inspection.

(e) A policy decision has been taken to release of 2" installment of Grant in
Aid to the organisations @ 25% instead of 50% on reimbursement basis.

(f) After 3" meeting of Project Selection Committee, only 14 District De- addiction
Centre has been selected across the Country.

The representative of the Department of social Justice and Empowerment submitted

with regard to the shortfall in the expenditure during 2020-21 and 2021-22 that:-

2.9

‘¥ 2021-22 ¥ gARY 8 Ht el A1 onft 7 s e 9l ¥e &1 S SR F e |
ST TTE, S g IR A Tl B qH 2021-22 FHT TART TG SR AT, S
NEHTA T, HG 73 WA gH T b T SR 27 TR I T 7| 3R AR & Fara
2T ST 1 8 2,720 FRIS FT T ¢ Y U1 |

In respect of lower expenditure in 2022-23, the representative of the Department of

Social Justice and empowerment further submitted that :-

2.10

“It remains in five of the schemes, this gap is majorly happening. The total gap is
%7,221 crore. If you see these five schemes, the gap becomes 26,342 crore. There
are two schemes — post-matric scholarships for SCs and pre-matric scholarships for
SCs. In both the schemes, previously, States were allowed one year to release their
40 per cent before we released our 60 per cent. Now, from this year on, the States
have to release their 40 per cent first, and then only the Centre can release its 60 per
cent. We have the data. States have started the process. Around 45 lakh and above,
their verification done, and the States are in the process of releasing their share.
Once they release their 40 per cent share, we will release our 60 per cent share. It is
because the States have not been able to do till date because of various reasons,
that is the reason for delay. We are hopeful that whichever State does it, we would be
in a position to immediately release our share.

The other factor is that there are three schemes, PM-AJAY, PCRPAO and PM
Yashasvi schemes. At the RE stage, the budget is %.3,143 crore and we have spent
only %366 crore, which is around 12 per cent only. The reason is, that a State nodal
system was started; the Central government took a decision that we would do just in
time releases and we would not allow the idle parking of funds in the State treasury
account. That is why, this SNA system was started with the bank account system,
where everything will be visible to the MoF, nodal ministry and the States. Now, under
these three schemes, States have %2,511 crore which is lying with them. This is a
huge amount. Unless and until, as per the instructions of the MoF, State either
refunds back that amount to Centre or utilise that money, we will not be able to do a
fresh release.”

On being enquired about the reasons due to which the Budgetary Estimates even

after downward revision at RE stage could not be fully spent, the Department of Social

Justice and Empowerment inter-alia submitted vide written reply that:
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2.11

During FY 2022-23, 89.25 % fund of the total Budget accounted for the
Centrally Sponsored Schemes and under Centrally Sponsored Schemes, funds are to
be released as per revised flow of fund system through Single Nodal Agency (SNA)
which was introduced during the FY 2021-22 by Department of Expenditure, Ministry
of Finance. Budgetary outlay of Centrally Sponsored Schemes is ¥9643.39 crore
which constitutes 91.73% of total scheme budgetary outlay of ¥10,512.91 crore at RE
stage. Around ¥ 3600 crore, as on 14.02.2023, is lying unspent in SNA accounts with
States/UTs in 10 schemes. As per SNA instructions issued by DoE, MoF the unspent
amount transferred to SNA need to be refunded back to CFl. Due to non-compliance
by States, fresh release is not possible. Further, there is delay in submission of UCs
and proposals from States. Further, Budgetary outlay for Scholarship/Fellowship
schemes is X 8145 crore (77.4% of total scheme outlay) at RE stage. Out of this, Pre
and Post Matric Scholarship for SCs budget is ¥ 6160 crore. Both Pre and Post Matric
Scholarship for SCs is implemented in DBT mode where Central share can be
released after release of State share. This is the first year for DBT mode in Pre Matric
and first year for Post Matric when State share is to be released before release of
Central share. Few States have started release of their share hence less release of
Central share. Also, some of the schemes are demand driven scheme and during FY
2022-23 Grants in aid to the projects/NGOs/organizations are being released in
proportionate to the number of beneficiaries found during inspection. The stringent
measures mentioned above, introduced for better implementation and idle parking of
Central Government funds, has resulted into less expenditure, as compared to BE,
However, this Department is making all efforts to pace up the expenditure in the last
Quarter of FY 2022-23".

On being asked about corrective and remedial measures taken by the Department to

spend the allocated budget for 2023-24, the Department of Social Justice and Empowerment

submitted vide written reply that:-

“the necessary hand holding support are being provided to the State
Governments/Union Territory Administrations to streamline the new system of fund
flow mechanism through SNA under the scheme as provisioned by the Department of
Expenditure, Ministry of Finance, Government of India. Further, a dedicated web-
based portal has already been put in place for effective monitoring and
implementation apart from interacting with individual basis with all the State
Governments/Union Territory Administrations.

As on 13.02.2023, % 2574.82 Crore have been utilized in releasing scholarship to the
beneficiaries of 2021-22 in Post Matric Scholarship Scheme for SC Students. The
remaining budgetary allocation of ¥ 3085.18 Crore is also expected to be utilized as
the integration of States portals with Central portal is finalized and after the receipt of
data of beneficiaries, to whom the State share has been paid, the Central share will
be released.

In Pre Matric Scholarship Scheme for SC & Others, as on 13.02.2023,
approximately 15.23 lakh beneficiaries applications have been verified by the State
Governments. If the entire data is paid and forwarded by the States Government
timely through the portal, the Central share would be approx Rs. 350 Cr. Considering
that the States are processing the balance data and are expected to verify them very
soon, the balance budgetary allocation under the Scheme may also be utilized
during this year”.

16



2.12 The Secretary, Department of Social Justice and Empowerment submitted during the
deliberation of the Committee with regard to action taken so that the funds do not remain

unutilized that:-

g1 AN difSa BIhae fhT §, I S UISe &l ShaTeel T € i 3R Ta uA U H
O BT ol 89 39 9T &1 T TAIh R Rafel gl &R Ui | ey & U &l SR §
7 98 U1 gfears R o, oy s & fore O faan § e Y 98 aruw eaifiise v
3Tt fSar o o1 &1 &1 39 919 1 89 IR-9R SR ¢ 38 &1 g9 Hifer aed & wR
W ft fafgat ot 78 €, AR daa W At Y @ B 1

2.13 On being enquired about the annual increase in the number of beneficiaries under
various schemes, the Department of Social Justice and Empowerment submitted the
following details vide written reply:-

S. | Name of Scheme 2017-18 2018-19 2019-20 2020-21 2021-22
No
Physical Physical Physical Physical Physical
1. Special Central From The financial year 309780 269967 201734 55786 Nr
Assistance to 2021-22, these Schemes
Scheduled Caste Sub | have been merged and
Plan renamed as "Pradhan
Mantri-Anusuchit Jati
2. | PMAGY Abhyuday Yojna(PM- 0 0 0 0 0
3. | Babu Jagjivan Ram AJAY) 1800 1954 1000 3230 2075
Chhatrawas Yojna
4. Pre-matric From the Financial year 2282254 2630366 2809542 3068876 347960
Scholarship for SC 2021-22 these schemes 9
students have been merged and

renamed as "Pre-matric

5. Pre-Matric scholarship Scholarship to the SC
for children of

parents/guardians
engaged in Unclean
and hazardous

students and others.

Occupation

6. Post-matric 5925544 6025544 5280189 6237819 302513
Scholarship for SC 6
students

7. PCR & PoA Act 72023 80383 96762 104513 92238

8. Top Class Scholarship | From the Financial year 1883 1385 1375 3118 4544

scheme for SCs (TCS) | 2021-22 these schemes
have been merged and

9. National Overseas renamed as Scholarships 183 100 100 100 125
scholarship Scheme for Higher Education for
for SC etc. students Young
(NOS) Achievers(SHREYAS).

10 | National Fellowship 2000 2000 2000 4029 2007
scheme for SCs
(NFSC)and

11 | Free Coaching for SC 2247 1296 1345 2112 1761

and OBC students
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12 | Rehabilitation of 1664 19905 15886 21053 3661
Mannual Savengers
13 | Post-matric From the Financial year 3968000 4312000 4094000 4481000 No. of
Scholarship for OBC 2021-22 these schemes benefici
students have been merged and aries
_ _ rename as PM Young are
14 | Pre-matric Scholarship Achievers Scholarship 5084000 11393000 9452000 3108000 provide
for OBC students Award Scheme for vibrant d by
India, PM — YASASVI for States/
OBCs and others (PM — UTs
YASASVI) with
subseq
uent
year's
proposa
|
15 | Construction of 600 900 1750 3000 2150
Hostels for OBC Boys
& Girls
16 | Assistance to VOs From the Financial year 50643 29459 47242 38250 19350
working for SCs 2021-22, this Schemes
has been re-named as
"Scheme for Residential
Education for Residential
Education for Students in
High Schools in Targeted
Areas(SHRESHTA)
17 | National Action Plan From the Financial year 40450 34920 109085 136440 139385
for Senior 2021-22, "Atal Vayo
Citizens(NAP SrC) Abhyuday Yojna(AVYAY)"
_ _ The Scheme is revamped
18 | Rashtriya Vayoshri and re-named version of 34069 65615 44833 75240 70406
Yojana the National Action Plan
for Senior Citizen"
19 | Assistance for 106737 77479 93364 208415 285559
Prevention of
Alcoholism/Drug
Abuse
Loans of Corporations
20 | NSFDC 108340 81431 83970 94002 76219
21 | NSKFDC 22202 21301 26674 11619 51356
22 | NBCFDC 138588 152844 173524 111261 159717
Total 1815299 | 25201856 22536375 | 17767863 | 741529
9 8
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2.14 On being enquired about the steps being taken to increase the coverage of
beneficiaries, the Department of Social Justice and Empowerment inter-alia submitted in

their written reply that:

“Under Post Matric Scholarship for SCs, the Department of Social Justice and
Empowerment is taking various steps to spread awareness. Advertisements have
been published in leading National and Regional print media and Electronic media.
Information about the schemes is spread through various social media platforms also
like twitter, facebook etc. In addition, the scheme guidelines envisages awareness
generation/identification programme through State Governments/UTs, which are as
under:-

a). States/UTs are required to adopt methodology suitable to the local
conditions for identification of poorest SC students e.g. SC majority
districts/blocks/villages may be taken first for identification of poorest students or
students leaving class 10th or 12th class may be tracked in association with the
education department or data emanating from other Central/State schemes indicating
the dropouts rates or other sources as deemed fit. Every State Government is
required to undertake a campaign every year in March/April to identify SC students
and mentor them to enroll and avail scholarships. Such students will be helped for
identification of courses also as per their skills.

b). Awareness drive is required to be undertaken by the State Governments/UTs
about the scheme through the Gram Panchayats Notice Boards, school committees,
and discussions in the parent-teacher association meetings and other public
awareness measures, in order to extend its coverage and also minimize any misuse
by unscrupulous elements.

C). States are requiredto take up identification of the students for fresh enroliment
by taking up systematic drives covering all the higher secondary schools and
encouraging the pupils who have dropped out after Class 12th to come back to higher
education.

The scheme of PM-AJAY comprises of three major components namely
‘Adarsh Gram’, ‘Grants-in-aid’ and ‘Hostel’ components and being implemented since
2020-21. Prior to the year 2020-21, these components were being implemented as an
independent scheme. Since 2014-15, a total of 31000 Scheduled Castes(SCs)
majority villages covering a total SC population of 2.63 cr have been selected for
implementation under the ‘Adarsh Gram’ component; a total of 30,07,418 no. of
beneficiaries have been covered under the ‘Grants-in-aid’ component and a total of
15,505 beneficiaries have been benefited under the Hostel Component of this
scheme.

NAPDDR: Certain changes in guidelines have been introduced since 2014-15
to increase the percentage of beneficiaries among each of the categories such as
revision in IRCA cost norms, sepaarate scheme of NAPDDR from 2018-19, setting up
of District De-addiction centre, setting up project, monitoring unit. Through these
steps, State/UT Governments as well as NGOs/VOs have been able to utilize funds in
various drug demand reduction, awareness generation, treatment & rehabilitation
purposes, which has resulted increased the number of beneficiaries. The total
number of beneficiaries benefitted from 2009-10 to 2013-14 is 5.10 lakh, whereas
more than 13.16 lakhs beneficiaries benefitted since 2014-15.

19



2.15

Transgender Persons: Ministry through an autonomous body, regularly
conducts sensitization programmes. These programmes have been conducted for HR
Managers, Companies, Medical Students, Police/Prison functionaries, Journalists,
Anganwadi Workers, CWC, Juvenile Justice Board members, Transgender
community, CBOs and other stake holders for awareness about the Transgender
Persons (Protection of Rights) Act & Rules. More than 280+ offline & Online sessions
have been conducted with more than 10,000+ participants. Awareness campaigns
through radio programmes and Social Media are also undertaken to increase the
reach of Ministry’s initiatives”.

With regard to the Budgetary allocation for 2023-24 the representative, Department of

Social Justice and Empowerment, explained during the deliberation of the Committee that:-

2.16

“gH FIFRET 31T 13- T 13,877 HRIS SUY HITT UT| §H 12,847 RIS UL fAaT g
=g gaYf B o g% e arg % 39 IR &1 o g a1 5. firen 8, 98 gAR I A & fRure
T T S1e] fArel 1 98 o 1T §, SR AR o3, gl 3. 31 Y I8 924.51 TS §,
S 7.75 Ufawd fUod 9 & §1.3. & SW g1 3R §H AR 3. ¢W, Hifh gART 3R 3.
FHH 81 3R 3RS, & 0UE I T dl FHRT 2,137 HIS SUY BT I9THT §, S HRIF 20
YferRId SareT e § 1 S1eT soic ¥ §AR UMY SUTGT Tl ¢ 1o 89 SUP! 3fedl g ¥ R
PlIY

On being asked to justify the enhancement in Budgetary Estimates for 2023-24

particulary when the Department have not been able to spend their allocation in previous

years, the Department of Social Justice and Empowerment inter alia submitted in their

written reply that:-

“(@)  Ministry is going to set up of 100 more ATFs by 26.06.2023 in addition to
25 ATFs, which have been dedicated to the Nation on 09.02.2023.

(b) The ambit of NMBA will be extended in all border villages of the Country.

(c) As per revised guidelines, NGOs which can provide rent free accommodation
can also apply for DDACs which will ensure active participation from NGOs. More
selection of NGOs for DDAC projects will result into more release of funds.

(d) Spiritual organizations viz. Art of Living, Brahma Kumaris, Sant Nirankari
Mandal etc. are being added under NMBA to spread the message of Abhiyaan and
going to sign MoU.

(e) Ministry is setting up de-addiction centres in Prison across the Country.

(f) As per new revised guidelines of NAPDDR, provision of release of funds to
State/UT Governments under State Action Plan has again been included which will
result in more spending of funds allocated.

(9) 100 more districts have been included under Nasha Mukt Bharat Abhiyaan
resulting into total of 372 districts. Funds will be released to all districts which will
furnish Action Plan for awareness generation programmes under Nasha Mukt Bharat
Abhiyaan.”
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2.17 On being enquired about the steps taken by the Department to fill the gap between
Budgetary Projections and Budgetary allocation, the Department of Social Justice and
Empowerment submitted their written reply with the following:-

“As per the instructions of Ministry of Finance, all the schemes of the Department
have to be appraised and recommended by EFC/SFC followed by approval of the
competent authority. Accordingly, all the schemes of the Department have been
appraised and recommended by EFC/SFC during 2020-21. The financial allocation
for each of the scheme for period 2021-22 to 2025-26 has been recommended by
EFC/SFC, taking into consideration the actual expenditure under the scheme during
2019-20 (subject to maximum limit of 5.5 times of actual expenditure of 2019-20). In
view of the above, Ministry of Finance has allocated ¥12,847.02 crore for the year
2023-24 against the annual plan proposal of %13,877.25 crore. The Department will
be able to undertake the envisaged works during the year 2023-24 through its internal
re-allocation among the schemes and non-schemes component. In case, if any
additional demand raised by the Department, the same may be sought at RE stage”.

2.18 The mandate of the Department of Social Justice & Empowerment is
vital for the empowerment of socially, educationally and economically
marginalized sections of the Society including Scheduled Castes, Other
Backward Classes, Senior Citizens, Victims of Alcoholism and Substance
Abuse, Transgender Persons, Beggars, Denotified and Nomadic Tribes (DNTs),
Economically Backward Classes (EBCs) and Economically Weaker Sections
(EWS) to enable them to lead productive, safe and dignified lives, with all their
basic needs being fulfilled, and where equal opportunities are ensured for their
growth and development. These objectives are fulfilled through various
Programmes/Schemes of the Department for (i) Educational, economic and
social empowerment of Scheduled Castes (SCs) and Other Backward Classes
(OBCs); (ii) Support to Senior Citizens by way of their Maintenance, Welfare,
Security, Health Care and Productive and independent living and; (iii)
Rehabilitation, through ‘whole person recovery’ approach, of vicitims of
substance abuse, for which the Department gets allocations each year, after
due consideration by EFC/SFC.

The Committee, during evidence, was apprised that under ‘Mission
Karmayogi’, the Department of Social Justice & Empowerment is in the
forefront of the capacity building programme, as compared to other
Government of India Departments. As the Officers/staff of the Department of
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Social Justice & Empowerment are well trained with better capacity, it would,

the Committee hope, result in further rise in their overall performance.

Coming to the budgetary performance of previous years, the Committee
note that the Budgetary Estimate of ¥10,103.57 crore in 2020-21 and ¥10,517.62
crore in 2021-22 were revised as ¥ 8207.56 croe for 2020-21 and ¥ 10,180.00
crore for 2021-22, out of which, the Department was able to spend ¥8,236.84
crore and ¥7,459.99 crore in 2020-21 and 2021-22 respectively. The
Department has furnished the reasons for low utilisation of funds to the
Committee, which, inter-alia, include cancellation of GIA to Centres found non-
functional, late receipt of approval for continuation of DDAC Scheme and delay
in furnishing of Utilisation Certificates and proposals by States/UTs. The
Committee have no doubt that the Department is taking suitable steps to
resolve these issues and constraints while preparing their Annual
demand/proposal and taking necessary steps to utilise the funds, as any
under-utilisation of funds adversely affects the Schemes. The Committee also
find that certain initiatives/measures taken for effective implementation of
various schemes have been taken such as Single Nodal Agency (SNA) system
for Centrally Sponsored Schemes, first release of State share in Scholarship
Schemes, Inspection of NGOs before release of GIA, etc. will prove to be
helpful in further effective implementation of various schemes in future. The
Committee, at the same time, feel that the new system of States releasing their
share first may slow the pace in those cases where there are States/UTs,
which may not be in a position to release their share timely due to a variety of
reasons. Nonetheless, the Committee, while awaiting the positive outcomes of
some of the initiatives, would also like to urge the Department to fully utilise
the Budgetary Allocation for 2022-23 and 2023-24 so that the targetted

sections of the society are not deprived of the benefits of the Schemes.

2.19 The Committee note the successive increase in the Budgetary Estimate
of the Department during the last few years. However, the percentage increase
of 7.75% in Budgetary Estimate for present Financial Year 2023-24 is rather
less in comparison to 13.36% increase last year i.e. in 2022-23. The merger of

some schemes and modifications in certain Schemes could be one of the
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reasons as 37 Schemes operational in 2021-22 have been reduced to 19
Schemes in 2023-24 resulting in reduction in the budgetary estimates. The
Committee are of the opinion that with a wider range of potential beneficiaries,
the percentage increase in Budgetary Estimate need to increase and that it
should be independent of actual expenditure incurred in previous year as the
mandate of this department is completely different from other departments and
is absolutely vital for accelerating the overall progress of the society. The
Committee hope that the initiatives taken by the Department such as setting up
of more ATFS, selection of more NGOs for DDAC, expansion of Nasha Mukt
Bharat Abhiyan, etc. would be implemented effectively so that Budgetary
Estimate for 2023-24 are utilised fully and lead to higher percentage increase
in Budgetary Estimate in the future.
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CHAPTER-III

PRE-MATRIC SCHOLARSHIP FOR SCs & OTHERS

With the objective of promoting literacy and uninterrupted education at the pre-matric
level for children belonging to Scheduled Castes and children of parents/guardian who are
engaged in unclean and hazardous occupations, the Government of India has been
implementing two Centrally Sponsored Schemes, namely (i) the Pre-Matric Scholarship
Scheme for SC Students; and (ii) Pre-Matric Scholarship scheme for the children of
parents/guardians engaged in unclean and hazardous occupation since 01.07.2012 and
01.04.1977 respectively. Both the Schemes have been merged into single scheme namely,
‘Pre-matric Scholarship Scheme for SC Students & Others’ w.e.f 2021-22. The students shall
be given a consolidated academic allowance %3,500/- per annum for day Scholars and
%7,000/-(Comp. 1) and % 8,000/- /-(Comp. II) (for class llI-X) for hostellers w.e.f. 2022-23.

3.2 The Budget Estimates, Revised Estimates and Actual Expenditure of the Department
for the last three years alongwith the Budget Estimates for 2023-24 is as follows:
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700.0
0

25.0

600.00

27.00

569.52 *

26.81

3]0.
68

725.0

725.0

570.3

26.0

32.41

500.0

500.0

0.56

26.50

NIL

500.
00

1. * No exlusive targets were fixed before the revision of the Scheme

3.3

On being enquired about the achievement of objectives envisaged under Pre-Matric

Scholarship Scheme for SC and the steps being taken to ensure that the targeted section of
the society are not deprived of the benefits of the scheme, the Department of Social Justice
and Empowerment inter-alia submitted in their written reply that:-

“The scheme is achieving the envisaged objectives. The scheme is open
ended and all the eligible beneficiaries based on verified data shared by the
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3.4

States/UTs are covered under the scheme. The revised Scheme guidelines
envisages that the State Government will make special efforts to identify the poorest
eligible households from various sources and enroll students under the scheme in a
mission mode. Further, these students would be monitored on regular basis so that
they continue with their studies. Such students shall include (i) students from
households with three or more deprivations as per SECC-2011 (ii) students from
households where one or both the parents are illiterate. In this regard, States/UTs will
launch special campaigns to identify and cover such students.”

On being asked the reasons due to which the budgetary allocation has been

reduced in 2022-23 after the merger of both the schemes and how do the Department justify
the low utilisation of the allocated budget for 2022-23, the Department of Social Justice and
Empowerment submitted in their written reply that:-

3.5

“From 01.04.2023 Pre-Matric Scholarship Scheme for SC & Others is implemented
on DBT mode in which Scholarship amount is released directly into Aadhaar

seeded bank account of beneficiary. Since, it is the 18t year of

implementation, the State Scholarship portals were not ready hence the budgetary
allocation has been reduced. However, it is an open ended Scheme and we may
demand for supplementary as and when the more sanctioned data is received from
the States/UTs.”

In this regard, the representative of Department of Social Justice and Empowerment

submitted during the course of evidence that:-

3.6

“Ug UGHl 9T § 2022-23, forad St ot & & Hiegw ¥ 39! R 38 | | URe Afew e
fred aa ¥ St ff & e ¥ 7 8 18 At o Afte %1 9 usan I ©, o &9
D! PR Te ¢ 39N o SMYR o¥E U Red G| 89 St Uheitid Tamsy od ¥, 98
FGIHR 3,000 ¥ 3,500 U fHaT 7T §1 SH 500 TS ¥UY PT 3Mec gl AR 2014-
15 9 W1 ST dF §H 221 TG AIHTRIG 1 gAY Aae UgaTs § IR §HRT 0 3,280
IS I FHIWEI I

On being enquired about target fixed for 2023-24 under Pre-matric scholarship

scheme for SC students and others along with the methodology adopted for fixing the
criteria, the Department of Social Justice and Empowerment submitted in their written reply

that:-
“The target of ¥482 Crore to eligible 26.75 lakh beneficiaries has been fixed by
the Cabinet decision on EFC recommendations for the year 2023-24. Similarly the BE
for 2023-24 under the Scheme is also same. Pre Matric Scholarship Scheme for SC
Students and others is an open ended scheme and 60% Central Share (90% in
case of North Eastern States and 100% in case of UT without legislature) shall be
released based on the verified and sanctioned data shared by the States/UTs.
Year Beneficiary BE
2021-22 Target-26 lakh BE- Rs. 750 Crore,
(Actual)- 32,41,735 Actual Expenditure-Rs.
509.34 crore
2022-23 26.75 lakh(Anticipated) BE-Rs 500 Cr
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sanctioned data shared by the States/UTs.”




3.7 On being asked the objective of the merger of the Pre-Matric Scholarship
Scheme for SC students with Scheme with the Pre-Matric Scholarship scheme for the
children of parents/guardians engaged in unclean and hazardous occupation and how
far the objective is being achieved after the merger in 2021-22, the Department of
Social Justice and Empowerment submitted in their written reply that:-

“Keeping in view the large overlap in the target groups of these schemes and
with the objective of streamlining the implementation and optimizing
resources, it has been decided to merge two schemes into a single scheme
namely, ‘Pre-Matric Scholarship Scheme for SC Students & Others’ w.e.f
2021-22. In order to have a separate data base for policy and planning
purposes, this scheme will have two components, one for SC students
studying in classes IX and X (Component 1), and the other for the children
studying in Classes | to X, of parents/guardians engaged in unclean and
hazardous occupation (Component 2).

Before merger of the Schemes, proposals from hardly 2-3 States were
received under Unclean Occupation Scheme. However, after the merger
proposals from 7 more States were received in 2021-22.”

3.8 On being asked about the evaluation study conducted on the Pre-Matic
Scholarship Scheme for the children of parents/guardians engaged in unclean and
hazardous occupation to assess the impact of the scheme on the target sections of the
Society, the Department of Social Justice and Empowerment submitted in their written
reply that:-

“The Scheme was evaluated by the third party through the Plan division
of this Ministry. The major findings & recommendations are as under:-

(i) 72.7% students reported that scheme has enabled them to
continue further study in Post Matric level.

(i)  75% students were satisfied with the current scheme.

(iii) 96.8% of the students were found to study in Government or aided
schools and only 3.2% study in private schools.

(iv) 27.9% institutions are located in Urban and 72.1% in Rural areas.

(v) 70.1% of the institutions reported that payment of scholarship in to
the accountof students have positive impact on enrolment.

(vi) On line processing of application is only in the State of Gujarat.

(vii) There is confusion due to no proper definition of the terms Tanners/
Flyers/Waste Pickers etc.”

3.9 With regard to the factors taken into consideration for fixing the
consolidated academic allowance per annum and the proposal to increase the
allowance, the Department of Social Justice and Empowerment submitted in their
written reply that:-

“Considering all the facets of the scheme, Pre-Matric Scholarship Schemes
have been revised recently in 2020-21 up to the financial year 2025-26 with
the approval of Cabinet. However, to off set the impact of inflation, a proposal
to increase the Academic allowance of scholarship under scheme was sent to
Finance Ministry. However, the same was not approved by the Finance
Ministry”.
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3.10 On being asked whether any statistical information has been compiled to
assess the exact number of persons that are eligible for Pre-matric scholarship
scheme for SC students & others, the Department of Social Justice and Empowerment
submitted that no such information is compiled.

3.11  On being asked the steps being taken to avoid fraud in the scheme the
Secretary, Department of Social Justice and Empowerment submitted that during the
deliberation of the Committee that:-

“GH & OIS ®1 §, T § fb U9 ¢ U7 HIgex IR 31T g, oY T T ot Uidq R
y%g&ﬂw,@mﬁﬁ?w@%ﬂs@%wwwﬂﬂﬁem@ﬁw@
IH

3.12 In this regard, the representative of the Department further added during the
deliberation of the Committee that:-

“When we release the fund to their accounts, we send an SMS telling them that
so much money has been sent to them under the scholarship scheme. When
they become aware that their money has come, the likelihood of others
misusing their account becomes less.”

3.13. The Committee find that the Budgetary Allocation under Pre-Matric
Scholarship Scheme for SC & Others has been reduced to ¥500.00 crore for
2022-23 and 2023-24, whereas it was ¥725.00 crore in 2021-22 i.e. in the year of
merger of two Schemes namely Pre-Matric Scholarship Schemes for SC and
Pre-Matric Scholarship Scheme for the Children of parents/ guardians engaged
in unclean and hazardous occupation. However, it is still 18 crore more than
the amount of 482 crore proposed by the Department for 2023-24. As regards
the utilization of funds during 2020-21, the Committee note from the deposition
of the Department that it was the first year of implementation of merged
Scheme and the Scholarship Portals of many States/UTs were not ready. The
Committee hope that with States/UTs making special efforts to identify the
poorest eligible households from various sources and enrolling students
under the scheme in Mission mode, there would be higher demand under the
Scheme. The Committee also urge that the findings of an Evaluation Study on
the Pre-Matric Scholarship Scheme for children or parents/guardians engaged
in unclean and hazardous occupation, on matters, such as processing of
applications, definition of terms, etc. inter-alia noted by the Plan Division of the
Department, would be addressed urgently. The Committee desire that
concerted efforts should be made by the Department with the Ministry of

Finance for revision of the academic allowance in the interest of the
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beneficiaries. The Committee would like to be apprised of the action taken by

the Department in this regard.

In so far as publicizing these scholarship schemes are concerned, the
Committee note efforts with regard to the Portal and through print media. In
this connection, the Committee further suggest that for better coverage of
beneficiaries, the publicity should be undertaken in unaided-private schools
too since some percentage of students from marginalized sections study
there, as mandated by the Right to Education Act. The Committee recommend
measures like setting up of help desks in schools, reaching out to
Management Committees of schools, announcement of scholarship schemes
during Morning Assemblies etc., which, they are sanguine, will result in better

response from the potential beneficiaries of the scheme.
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CHAPTER-IV

POST MATRIC SCHOLARSHIP FOR SC STUDENTS

The Post Matric Scholarship Scheme for SC Students (PMS-SC) is a Centrally
Sponsored Scheme in operation since 1944 to provide financial assistance to SC students to
pursue post-matric education. With effect from 2020-21; the funding pattern under this
scheme has been changed to 60:40 sharing ratio between Centre and the States (90:10 in
case of North-Eastern states).Starting from 2021-22, the Central Share in the scheme is
being released on DBT mode directly into the bank account of the beneficiaries.

4.2 The Budget Estimates, Revised Estimates and the Actual Expenditure of the
Department for the last three years alongwith the Budget Estimates for 2023-24 is as follows:

Post Matric Scholarship for Scheduled Castes

2023-
2020-21 2021-22 2022-23 24
BE RE AE | Tar | Achie BE RE AE | Target| Achi BE RE A E (Till Target | Ac | BE
get | veme evem 31.12.22 hie
nt ent ve

me
nt

2987. | 3815. | 4010. | 60.0| 62.37 | 3415.6 | 4196 | 1978. | 63.00 | 53.9 | 5660 | 5660.00 | 2500.22 66.15 0 | 6359.1
33 87 16 0 Lakh 2 .59 56 0 .00 Lakh 4
Lak Lakh

4.3 On being asked the reasons due to which Actual Expenditure is less than the
allocated budget under Post matric scholarship scheme for SC students in 2021-22 and
2022-23 particularly when it was committed by the Department during the examination of
DFG 2021-22 that the allocated budget would be fully spent by 31 March 2022, the
Department of Social Justice and Empowerment submitted in their written reply that:-

“Due to COVID-19 pandemic prevailing during 2021-22, the Schools/Colleges were
opened in the later part of the year consequently delaying the opening of State
Scholarship Portals. Hence, the registrations and processing of applications of 2021-
22 by States was delayed. In addition, enroliment of students in some major courses
viz. Medical, Engineering etc. were not completed by the end of 2021-22 due to
delayed counseling of these courses in various universities/institutions. Accordingly,
the courses and residential status (Day scholar/Hosteller) of the students were not
final and States could not verify their applications. As a result, the payments of 2021-
22 were continued in the 1st & 2nd quarter of FY 2022-23".

4.4 With regard to low expenditure of the budgetary allocation under Post matric
scholarship scheme for SC students for 2022-23 and fixing higher budget for 2023-24
particularly when the department have not been able to spend the allocated budget in
previous years, the Department of Social Justice and Empowerment submitted in their written
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reply that:-

“For the FY 2022-23, the release of 60% Central Share will commence only after the
States release their 40% State Share. The process of verification/sanction of
applications in the States/UTs is at slow pace and the final paid data has yet not been
received by Central Government. Since, not many States have released their 40%
State share, the release of 60% Central Share has not yet initiated”.

4.5 Elaborating the procedure and the consequences of the changes in procedure of
disbursement of the amount of Scholarship by Central and State Governments, the
representative of the Department stated during the course of evidence that:-

“ORe Afe e TR B O 60:40 & fAUTSH & T8 Wh1H 2020-21 B €I 81 718 2| 399
TP 9gd S WASl U8 g3 & bfemie &1 st fAvfg o1 fh 59 59! 60:40 ) IR W
AR, ITH FAR TAUFT I S O URe AfCHIDIeRIRIT HI ST AT, 3P ANTGH Jgd

§¢ Tl SUF UEd BH HRE AEaR F SW Tad Ul ézﬁwéq?asw
I3 Argebd 5 off U1 W b1, I foTre @ Il We Bl X et @ g
I HUR U B T 3T Hd A1 3PS HRUIH I N SO I g W H o1 Ul
g ¥ 3R gART U off Sgd HH S UT GT UT| g HT S 60:40 BT A0 g, 3P HRUT
3R gataR Isat & 90:10 & §1E GHRT ANTEH 96 77| §URY Ia9 91 WhHH I8 81 7R &
9H gART 091 t 39 19 § g9 SIS |1 99 2021 22@Bﬂﬁeﬁaﬁﬂ$mm@fa€ﬁ
B T IR fhar g1 g ArHTifal & S Tprde H g O ST UT| S $9%T U9 TH
T W1 81 35! 39 91 &1 SR fid St 8 6 60 ufa=rd s a1 8, U8 $g DR
ﬁw@w%ﬁ?muﬁmﬁqm I WBR DI RE Y G| I8 T 9gd g
Iudfs 61 § foh g0 Thrde H O STad: T UH T & gRI H-%H Hf #R W 8 b
3{Toh! U1 e T §1 g 91, B9 SUB! 2022-23 ¥ YR 96 U Red # @1 @
2| S o & 3ieR off HH g T8 A, a8 gR & S| a¥ 2022-23 H gURT Soie
3IHM 5,660 HRIS TUY HT & 3R Tg! 3R § Wl R Ht 81 I8 TghR 6,359 TS
2023-24 H1 1 A1 5| TTH FOTHI 3T §| ST e TR BT olC §, 39D dTd 4 g4
o 1 R 9T 937 W@ &1 SN g9 U U1 W16 A1 §edi 1 quIc BT, SFTa aR
BURT CHic 62 ARG BT B, o 64, R 67 aRa &1 81 39 R 9R-4R 89 5=l & eR
JE1 38 o | YfP U8 Tuic Pl ARE S o, §H Ig 3fibel i &1 918 T3 § fob I 2014-15 9
&1 o1 fbar 22 o 2014-15 § Al @t oot T 434 ART & ® 3R 39 g
23,038 TRIS IUY HT 1 far g1«

4.6 On being enquired about the States/UTs that have not contributed their share under
Post matric scholarship scheme for SC students and alternatives available with the
Department in such circumstances so that the students do not suffer, the Department of
Social Justice and Empowerment submitted in their written reply that:-

“The States/ UTs share is due from 28 States/UTs, some of the States/UTs are
Andhra Pradesh, Assam, Delhi, Gujarat, Himachal Pradesh, Maharashtra, Manipur,
Odisha, Uttar Pradesh, Uttarakhand, West Bengal etc.”

4.7 With regard to the factors taken into consideration for fixing the consolidated academic
allowance per annum and the proposal to increase the allowance, the Department of
Social Justice and Empowerment submitted in their written reply that:-

“Considering all the facets of the scheme, Post-Matric Scholarship Schemes have

been revised recently in 2021-22 up to the financial year 2025-26 with the approval of
Cabinet. However, to off set the impact of inflation, a proposal to increase the
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Academic allowance of scholarship under scheme was sent to Finance Ministry.
However, the same was not approved by the Finance Ministry”.

4.8 The Committee note that under Post-Matric Scholarship for SC students
the Department have been able to spend %2,500.22 crore upto 31%' December,
2022 out of the Budgetary Allocation of ¥5,660.00 crore in 2022-23, as several
States have not been releasing their share first in compliance of the revised
procedure that the Central share of 60% will be released only after 40% State
share is released. The Committee feel that many of the State Governments are
not forthcoming in bearing the expenditure. While there is no doubt about the
intentions of the Department to be financially prudent in administering the
scheme, the Committee are worried about the students from the community,
as their studies may suffer for want of financial assistance. The Committee
are, therefore, of the view that the Department should take up this issue at
appropriate level. The Committee would appreciate if Budgetary Estimates for
2023-24 are utilized fully.
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CHAPTER-V

SCHOLARSHIPS FOR THE HIGHER EDUCATION FOR YOUNG ACHIEVERS (SHREYAS)
FOR SC, OBC AND OTHERS

SHREYAS is the umbrella Scheme which has four existing Schemes for SCs, viz (a)
National Fellowship (b) Free Coaching for SCs and OBC, (c) Top Class Education Scheme
(d) National Overseas Schemes. The Scheme is proposed to be implemented during the
2021-22 to 2025-26.

52 The salient features of all the Schemes of SHREYAS for SCs are as follows:
(a) National Fellowship scheme for Scheduled Caste Students:

It is a Central Sector Scheme introduced during the financial year 2005-06 to provide
opportunities to Scheduled Castes students for pursuing higher education leading to
M.Phil/Ph.D degrees in Sciences, Humanities and Social Science streams. The scheme
provides for 2000 new Fellowships (1500 Junior Research Fellows for Humanities/ Social
Sciences and 500 Junior Research Fellows for Science stream) per year to such Scheduled
Caste students to undertake advanced studies and research leading to M.Phil/Ph.D
Degrees.

(b) Free Coaching for SC and OBC Students:

The objective of the Scheme is to provide coaching of good quality for economically
disadvantaged SC and OBC candidates to enable them to appear in competitive
examinations and succeed in obtaining an appropriate job in Public/Private sector. Coaching
offered under the scheme are UPSC, SPSC, SSC, Bank, Railway Recruitment Branch, IIT-
JEE, NEET, CAT, CLAT, SAT, GRE, GMAT,IELTS and TOEFL, Entrance examination tests
for CPL courses/ National Defence Academy and Combined Defence Services. The Ministry
directly selects a total of 3500 students based on merit of marks obtained in class X and XIl|
depending on course applied for benefit under this scheme. These students have the liberty
to avail coaching in selected courses, in institutions of their choice. Category wise Ratio of
Candidates. The ratio of SC and OBC students to be coached under the Scheme is 70:30.
Applications are called directly through the portal and selected awardee will get the
scholarship through DBT directly from this Ministry. 30% slots have been reserved for girl
students applying under these scheme. The actual course fee of the institute, or the
prescribed course fee by the Ministry as per the Scheme, whichever is less, are paid. The
coaching fee are paid through DBT in a single installment on a reimbursement basis, after
uploading the fee receipt showing payment of fee to the institution by the student. Monthly
stipend of %4,000/-per student are released to the student through DBT in one installment
after completion of the coaching period, and after appearing in the exam for which coaching
has been taken. Both components of scholarship i.e. Fee and stipend is paid into account of
students as per the guidelines of the scheme.
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(c) Scholarship Scheme of Top Class Education for SC Students:

The objective of the scheme is to promote qualitative education amongst SC
students, by providing full financial support for pursuing studies beyond 12" class.The other
features of scheme are:-

a. There are 259 institutions of excellence spread all over the country in the list of
notified institutions (revised as per recommendation of steering committee meeting
held during 2021-22). Notified institutions include all IIMs,[ITs,NITs, Commercial Pilot
License training institutes of excellence and other institutes. The overall number of
scholarships are capped at 21,500 for the period 2021-22 to 2025-26 (4100 for 2021-
22, 4200 for 2022-23, 4300 for 2023-24, 4400 for 2024-25 and 4500 for 2025-26).

b. Courses of study covered are Engineering, Medicine/Dentistry, Law, Management,
Hotel Management, Fashion Technology and other streams.

c. The total family income of the students from all sources has been revised from %6.00
lakh to %8.00 lakh per annum w.e.f. 01-04-2020. Full tuition fee and other non-
refundable charges (there will be a ceiling of ¥ 2.00 lakh per annum per student
towards fee in the private sector institutions and %3.72 lakh per annum for CPL and
Type Rating Courses.

d. Stipend @ %86,000/- per annum for Fresh applicants and %¥41,000/-per annum for
Renewal applicants.

(d) National Overseas Scholarship Scheme :
The Central Sector Scheme of National Overseas Scholarship is to facilitate the low
income students belonging to the Scheduled Castes, Denotified Nomadic and Semi-
Nomadic Tribes, Landless Agricultural Labourers and Traditional Artisans category to
obtain higher education viz., Master degree or Ph.D courses by studying abroad thereby
improving their economic and social status. In each Selection Year, 125 fresh awards will
be given under the Scheme. 30% of the awards for each year shall be earmarked for
women candidates.

5.3 A statement showing the Outlays and Actual Expenditure during the last three years
of Department under various Schemes of SHREYAS for SCs is as follows:-

(Rs. in crore)
2020-21 2021-22 2022-23 2023-
24
BE RE AE BE RE AE BE RE AE BE
1 National Fellowship 300.00 | 125.00 | 119.00 | 300.00 | 125.00 | 122.44 | 173.00 | 159.00 85.00 163.00
for SCs
2 Free Coaching for 30.00 30.00 11.97 50.00 30.00 14.98 47.00 27.00 13.03 47.00
SCs and OBCs
3 Top Class Education 40.00 50.00 52.88 70.00 70.00 84.72 108.00 | 108.00 7.44 111.00
for SCs
4 National Overseas 20.00 30.00 33.09 30.00 35.00 49.07 36.00 50.00 23.67 50.00
Scholarship for SCs
Total: Scholarships for 390.00 | 235.00 | 216.93 | 450.00 | 260.00 | 271.21 364.00 | 344.00 129.14 | 371.00
Higher Education for
Young Achievers
Scheme
(SHREYAS) for SCs
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5.4 With regard to number of students benefitted under each of these Schemes since
their inception, the Department of Social Justice and Empowerment submitted in their written
reply that:-

“The scheme of Top Class (SC) came into effect in 2007. The scheme of Free
Coaching for SCs was started during 6 th Five Year Plan. In 2001, a combined
scheme for providing coaching to SCs, OBCs and minorities was introduced.
Thereafter, in April 2007, after creation of separate Ministry for handling matters
relating to minorities, minority component was removed from the ambit of the
scheme. After that, the scheme was revised time to time.

(i) Year-wise details of Expenditure and number of students benefitted
since 2007 under the Scheme of Top Class for SC Students:-

Financial Year Expenditure (Rs. in crore) No. of beneficiaries
2007-08 2.17 195
2008-09 4.95 378
2009-10 8.26 541
2010-11 14.15 1036
2011-12 14.82 1259
2012-13 16.70 1306
2013-14 24.18 1574
2014-15 19.37 1568
2015-16 29.77 1911
2016-17 28.50 2033
2017-18 33.94 1883
2018-19 25.48 1385
2019-20 39.70 1375
2020-21 52.00 3118
2021-22 84.72 4544
2022-23 7.44 365
(as on 31.12.2022)

(i) Year-wise details of Expenditure and number of students benefitted since 2007
under the Scheme of Free Coaching for SC and OBC Students:-

Financial Year Expenditure (X in crore) No. of the beneficiaries
2007-08 3.92 4860
2008-09 3.99 3403
2009-10 2.79 3013
2010-11 9.43 9347
2011-12 6.96 7359
2012-13 5.38 5765
2013-14 8.95 4400
2014-15 8.14 6126
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2015-16 6.83 4300
2016-17 1.50 250
2017-18 19.84 2247
2018-19 14.88 1296
2019-20 13.26 1345
2020-21 11.96 2112
2021-22 14.98 1761
2022-23 13.03 354
(as on 10.10.2022)

(iii) The schemes of NOS started in year 1953-54 and data regarding benefitted students
under NOS since 2014-15 may be seen below:-

Year Total No. of Scholarships Candidates Selected
2014-15 100 59

2015-16 100 50

2016-17 100 108*

2017-18 100 183*

2018-19 100 100

2019-20 100 100

2020-21 100 100

2021-22 125 125

2022-23 125 125

* Vacant Slots of previous years were filled.

(iv) National Fellowship scheme for Scheduled Caste Students was introduced during the
financial year 2005-06. The number of fellowships awarded under NFSC since 2014-15 are

as follows:-
Fellowships awarded
Year
Total
2014-15 2000
2015-16 2000
2016-17 2000
2017-18 2000
2018-19 2315
2019-20 2366*
2020-21 4841*(merged cycle)
2021-22 1932*(merged cycle)
2022-23

1612*(merged cycle Dec 2021 & June 2022)

*Vacant slots of previous years were carried over.

Scholarships for Higher Eduction for Young Achievers Schemes (SHREYAS) for OBC

& Others.
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5.5 The Scheme has been proposed to implement during the 2021-22 to 2025-26 by
placing two ongoing Central Sector Schemes for OBC and others namely- (i) National
Fellowship for OBC (ii) Dr. Ambedkar Central Sector Scheme of Interest Subsidy on
Educational Loans for Overseas Studies for Other Backward Classes (OBCs) and
Economically Backward Classes (EBCs). The salient features of these Schemes are:-

(a) National Fellowship for OBC Students:

The Scheme is designed to provide a total number of 1000 Junior Research
Fellowships per year to undertake advanced studies and research leading to M.Phil. /Ph.D.
Degrees, who have qualified in the following tests:-

i) National Eligibility Test ) — Junior Research Fellowship (NET-JRF) of UGC
(for Humanities/Social Sciences) or

i) UGC-Council of Scientific and Industrial Research (UGC-CSIR) NET-JRF
Joint Test (for Sciences)

The scheme covers all universities/institutions recognized by the University Grants
Commission (UGC) and are implemented by the UGC itself on the pattern of the scheme
of UGC Fellowships being awarded to research students pursuing M.Phil. and Ph.D.

(b) Dr. Ambedkar Scheme of Interest Subsidy on Educational Loans for Overseas
Studies for Other Backward Classes (OBCs) and Economically Backward Classes
(EBCs):

This is a Central Sector Scheme to provide interest subsidy to the student belonging
to the OBCs and EBCs on the interest payable for the period of moratorium for the Education
Loans for overseas studies to pursue approved courses of studies abroad at Masters, M.Phil.
and Ph.D. level. Under the Scheme 50% of the total financial assistance is reserved for
women candidates.

5.6 When asked about the performance of the Schemes under SHREYAS for OBC &
Others, the Department submitted the following details:-

National Fellowship for OBC Candidates
Amount in Crores

Year BE RE Funds released Targe.t L

beneficiaries
2014-15 11.00 11.00 9.43
2015-16 6.20 18.30 18.30 409
2016-17 27.00 27.00 27.00 900
2017-18 40.00 40.00 20.00 910
2018-19 110.00 30.00 30.00 683
2019-20 70.00 52.50 52.50 1193
2020-21 120.00 45.00 33.00 1235
2021-22 100.00 60.00 55.55 1338

1067* upto
2022-23 31st August

53.00 - 45.84 2022
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Dr. Ambedkar Central Sector Scheme of Interest Subsidy on Educational Loans for Overseas
Studies for Students to OBCs/EBCs since its inception

Amount in Lakh

Year BE RE Funds released Beneficiaries (Actual)
2014-15 600.00 100.00 89.94 173

2015-16 660.00 100.00 99.90 776

2016-17 200.00 300.00 290.15 1000

2017-18 430.00 430.00 1987.00 1821

2018-19 1000.00 1000.00 1000.00 3164

2019-20 1500.00 2609.00 2609.00 3297

2020-21 3500.00 3500.00 3261.00 4342

2021-22 3000.00 3000.00 2670.00 6564

2022-23 2700.00 - 2380.00 4708* Up to 30th June 2022

5.7 On being enquired about the assessment of the performance of these Schemes vis-
a-vis the money invested on these Schemes and the action taken on the assessment, the
Department submitted in their written reply that:-

“(i) Evaluation study of the Scheme of Top Class and Free Coaching was done by
third party. As per the observations, this department took action on them and revised
both the schemes accordingly. Under Top Class scheme, there was issue of delay in
disbursing scholarship to the students due to non-receipt of required documents from the
institute like Utilization certificate etc. Therefore, under the revised scheme, scholarship is
not released to the institute and the total scholarship amount including fee & stipend is
released directly into the bank account of the beneficiary through DBT mode. As a result
of which the department has succeeded to release the scholarship to the students timely
in 2021-22. Under Free Coaching Scheme, irregularities were noticed in implementation
of mode 1 of the scheme through empanelled institute like charging of fee from students,
students were not taking coaching in the institute. Therefore, under the revised scheme,
empanelled Institutes have been discontinued and the scheme is implemented in a single
mode where the students are directly selected by the department and they have the
liberty to choose coaching institute of their own choice for coaching.

(ii) An evaluation study report of NOS was carried out by the Indian Institute of
Public Administration, New Delhi which submitted its report to the Department in March
2020. Impact evaluation of the NOS Scheme is also done by way of Google survey .
From time to time the division conducts Google survey wherein responses from the
students regarding various aspects of the scheme are sought and incorporated as
required.

(iii)Monitoring mechanism adopted by the Ministry for monitoring of the NFSC scheme:
i.Disbursal of the fellowship by the implementing agency is monitored every
month in the Ministry.

ii. Further, for release of funds provisional/audited UC is being provided by the
implementing agency.
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5.8

iii. A portal for National Fellowship Management and a Grievance redressal portal
were launched by the Hon’ble MSJ&E on 6th Dec 2021, which will allow a
student-centric administration of the fellowship and would substantially reduce
the vexation paper work for timely release of the fellowship”.

On being asked about the reasons for the reduction in the funds sanctioned for 2022-

23 and 2023-24 under National Fellowship for SCs and the steps taken to ensure that the
students do not suffer as a result of reduction in allocation in 2023-24, the Department of
Social Justice and Empowerment submitted in their reply that:-

5.9

“Yes, the budgetary allocation has been reduced. B.E for 2022-23 and 2023-24 is
%173.00 crore and %177.00 crore respectively as against the B.E of ¥300.00 crore for
2021-22. The scheme was being implemented through UGC till September, 2022.
However, from 01.10.2022 NSFDC has become the implementing agency for NFSC.
No problems have been faced as of yet and the funds asked for by NSFDC for
implementation of the scheme are being easily met from the allocated budgetary
allocation”.

On being asked the reasons due to which funds could not be spent in various

schemes, the representative of the Department submitted before the Committee during the
deliberation that:-

5.10

“The major reason why we have not been able to spend in this scheme is that we are
selecting students through the exams conducted by the UGC and CSIR. UGC exams
were very-very badly delayed, and the result came to us only in January this year.
So, we could not so far cover the new admissions. But now, we will be taking care of
the new admissions also. We will be paying to them as and when the confirmation
comes from the university that they have indeed joined.

On the CSIR side, examination results have not still come to us. Even the ongoing
UGC NET exam is for December cycle. Results are likely to come out sometime in
March only. Our expenditure has been less because we were not able to select new
students as UGC did not conduct the exams in time.

On being enquired about the performance of Free Coaching for SCs and OBCs

Scheme and reasons for low expenditure during 2020-21, 2021-22 including allocation of
more funds for 2022-23, the Department of Social Justice and Empowerment submitted in
their written reply that:-

‘The performance of Coaching Schemes has not been as good as expected. Under
Free Coaching Scheme, fund could not be utilized fully. Although the scheme of
FCS was revised during 2020-21, the fund could not be utilized due to covid, 2020-
21 became the zero year for the scheme as no coaching classes were conducted
under the scheme during the year. During 2021-22, institutes were empanelled
under the scheme however due to covid, they conducted online classes and for
online classes 75% of fee was released to the institute under mode 1. Further,
selection of the students under mode 2 in 2021-22 were cancelled due to
administrative reasons. Thus, no amount was released to the students in 2021-22
under mode 2 of the scheme. During 2022-23, the scheme has been implemented in
a single mode under which students are directly selected by the Department on the
basis of their marks in 10" and 12" class depending on the course for which he/she
has applied for coaching. Under this mode, credentials of students are to be verified
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5.11

by NSP/States/UTs. Due to delay in verification and inability of some of the selected
students depositing acceptable fee deposition proof, department could not release
expected amount to the students”.

When asked about the reasons for low expenditure under Top Class Education for

SCs in 2022-23, the representative of the Department submitted that:-

5.12

“Sir, on the Top Class Education for SCs, so far we have booked only 9.5 crore.
The portal on which we get applications from the students was closed only yesterday.
And, this is because there have been a lot of delays in admissions as well as in
exams conducted by the institutions. So, the institutions themselves requested that
since they have not been able to do the admissions, and have not been able to
conduct the promotion exams, we may keep the portal open. The portal was closed
yesterday.”

On being asked about the request received from any quarter for increase in the

number of National Overseas scholarships and the income eligibility criteria for availing the
Scholarship, the Department of Social Justice and Empowerment submitted in their written
reply that:-

5.13

“Under Central Sector Scheme of National Overseas Scholarship (NOS) for
Scheduled Caste etc., the number of seats have been increased from 100 to 125
from 2021-22. The eligibility criteria in respect of Total Family Income for availing
NOS has been increased from 6 lakhs to 8 lakhs per annum”.

On being enquired whether the funds allocated under SHREYAS are sufficient to

cater to the requirement of huge population of OBC and others and the criteria adopted to fix
the allocation alongwith the results expected from the Scheme, the Department of Social
Justice and Empowerment submitted in their written reply that:-

5.14

“As per the instructions of Ministry of Finance, all the schemes of the Department
have to be appraised and recommended by EFC/SFC followed by approval of the
competent authority. Accordingly, all the schemes of the Department have been
appraised and recommended by EFC/SFC during 2020-21. The financial allocation
for each of the scheme for period 2021-22 to 2025-26 has been recommended by
EFC/SFC, taking into consideration the actual expenditure under the scheme during
2019-20 (subject to maximum limit of 5.5 times of actual expenditure of 2019-20). In
view of the above, Ministry of Finance has allocated %¥12,847.02 crore for the year
2023-24 against the annual plan proposal of %13,877.25 crore. The Department will
be able to undertake the envisaged works during the year 2023-24 through its internal
re-allocation among the schemes and non-schemes component. In case, if any
additional demand raised by the Department, the same may be sought at RE stage”.

On being asked about the allocation of funds for the sub-schemes falling under

SHREYAS, and the advantage of bringing them all under it, the representative of the
Department stated in the deliberation of the Committee that:-

“THH TF dYg | AT ThIF HT [0 gAd FhaT 81 o9 aroe | Feft Foreft =i & st&e &,
aT wherever there is a shortfall, we can meet it from the other Scheme. Hence, this
has been introduced. THF aT AT ST AT ThITH g, T9HA ATATHIST ThiH g, ST FHIT=T
hI 8, STIaaTe Thig 8 3f¥ Jereer HeATtrT ©hw g, 39 AT # g0 o off &1 F wredw | 99
T Bl GAT =T FATH ThiA e 9% Thid g1 T AeAfirs AT 9go 91 & (o0 86 g1
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5.15

w07 g, S| 29 92T a¥g T AU ad 8 i gAY 9T & oIy 41 g9 w9 gl =9 AT
ThHIT § H I FgdT AT o SHILT AT IUATed Tl § ST SH HF ThiH &l =1 (6T gl
AT TF AT FALl FgTaT gl SH a9 Aa<H IS =hi § 100 a9 o, 100 ¥ 125 Freaaie
FETAT| T gA UFafeae Roass & fory, & ararfi=i &t waaw 7 g1, I8 Iq! f&ae
STHT & TEd o, AT GLET SHF foet <Ifor, ST Feqmeli &0 997 39 o, 3970 T & a1 o)
T AT TORATel 7 g0 faoge o s R gl s A gn T T A v Areaw a3 g ar
ST gAY ST FIEA 0T o &, S fgare & go Tt it sraer@hdr T8 81 386 F1eo 7
ZHTT FTHT 1T TET 81 UF S g7 AT & 1o IAh! agd A1 AT henei® a1 qgat off1 I ay
=St g0 TEH HaT T FC AT 8| FA-T0AT F ST g/ ST A & o, g+ dw w7 foam, weldr
affrer dT T faaT siie worieq gt o, =0 o & 28 &6 § F16 =1 9479 98 T80
T AT g ThIT 3R S gl T Fg1adT T qrua)

As regards the awareness generation of the Schemes among the students belonging

to SC/OBC Communities, the Department of Social Justice and Empowerment submitted in
their written reply that:-

5.16

“For increasing awareness about the scheme of Top Class, the Department conducts
a radio programme viz. Savarti Jaayein Jeevan Ki Raahein. Besides this,
communication alongwith the poster indicating salient features of the scheme is sent
to all the notified institutes to spread awareness about the scheme among all their
respective students. For smooth functioning of the scheme, the Department
developed a separate portal (tcs.dosje.gov.in)for the scheme. The scheme is
advertised through the portal by uploading scheme related notification like calling of
proposal on the portal. For increasing awareness about Free Coaching scheme, it is
advertised through local/national newspapers before selection of students. For
implementation of the scheme, this Department developed a separate portal
(coaching.dosje.gov.in) through which the scheme is advertised. Both the schemes
are also advertised through social media e.g. Twitter, Facebook and Instagram etc.

To generate awareness regarding the NOS scheme, the Department has taken

various progressive steps which are as follows:-

5.17

1. Twitter Campaigns

2. Newspaper Advertisements

3. Letters to Principal Secretaries to disseminate information regarding
NOS scheme in their states.

The guidelines of NFSC are widely publicized and are also readily available on the
Ministry's website and students can easily go through the guidelines and apply
accordingly”.

When asked about the need for taking more steps for publicity of the schemes, the

Secretary, informed the Committee during the deliberation that:-

“ZAT. o it aga =iy 8, S g/ araT g T Sl Y= & it STed g arieh a1 are
ATRIAUe Fa7 gil A S 2Wie I & [oT a97T 8, 39 9¢ SATaT 2 < 9l
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5.18 When asked about the performance of the Free Coaching for SCs scheme in terms of
numbers of beneficiaries, the representative of the Department submitted that:-

“TRITHT df 9gd 31T fh] 9gd HH S<al - Sarz- &b 3(U-T I S 1 &t gl #
AN § b R 89 S{ATRAY FaIE df SaTal TR QT | I8 =11 AIS @, Sfery
HH AR g | S-S fEATS Tt st fb 3@ S f g9 FeR 9 dgrd ¢

5.19 On being asked about the difficulties being faced by the Department in
implementation of these Schemes, the Department of Social Justice and Empowerment
submitted in their written reply that:-

“National Overseas Scheme for SCs: The scheme has been running successfully for
the past many years and has benefited many students. However, to further ensure
smooth and fair implementation of scheme many changes as detailed below have
been made recently:

a) Earlier police verification consumed much time but now it has been done away and
only Self declaration regarding any Pending Case/Non-conviction of offense is
obtained from the candidate.

b) Candidates having unconditional offer letter are being given priority w.e.f 2020-21.
Thus, blocking of slots by students not having confirmed admissions is avoided.

c) The process of application has been made simpler by making it online. Portal for
inviting of applications have been started with w.e.f 2019-20.

d) To ensure that the best students are selected and are afforded the best education,
students are now selected on the basis of merit based on the QS international ranking
of institutions in which they have secured admissions w.e.f 2020-21.

The NFSC Scheme has been running successfully since 2005-06. Also, the scheme
guidelines are reviewed and revised every year so that maximum students are
benefited”.

5.20 The Committee note that the Department have introduced an umbrella
Scheme, Scholarships for the Higher Education for Young Achievers
(SHREYAS) for SCs comprising of four Scholarships viz National Fellowship,
Free Coaching for SC, Top Class Education Scheme and National Overseas
Scheme with the objective that the shortfall under one Scheme can be met
from other Scheme. The Committee also are happy that the number of seats
has been increased from 100 to 125 from 2021-22 under scheme of National
Overseas Scholarship (NOS) for Scheduled Caste and the total family income
for availing the benefits of the scheme has also been increased from %6 lakh to
%8 lakh per annum. With regard to performance of the Scheme, it is seen that
the actual expenditure under the Scheme was ¥216.93 crore against budgetary
Estimate of ¥390.00 crore in 2020-21, ¥271.21 crore against budgetary Estimate
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of ¥450.00 crore in 2021-22 and %¥129.14 crore against budgetary Estimate of
¥364.00 crore in 2022-23. The Committee find that the expenditure and
budgetary provisions in sub-schemes have remained fairly good except for
National Fellowship for SCs, where the BE has been reduced at RE stage,
during the last three years. All the sub-schemes are equally important for the
educational empowerment of SC students pursuing higher education. Hence,
in the opinion of the Committee, curtailment in the Budgetary Estimate at RE
stage should not occur. The Committee are informed that the funds allocated
under the Coaching Schemes could not be spent due to delay in verfication,
submission of fee deposition proof, etc. Similarly, the expenditure under Top
Class education was less as there have been lot of delays in admissions and
in conducting exams by the Institutions. While acknowledging that certain
reasons are beyond the control of the Department, the Committee are of the
opinion that periodic evaluation study, awareness campaign, etc. will bring out
improvements for the effective implementation of the Scheme. The Committee
firmly believe that sincere steps taken for the implementation of the Scheme
would be fruitful and the students will not face problem in getting their dues.
The Committee, therefore, desire that the review of the implementation of
Scheme should be held at regular intervals to assess the shortcomings and
take necessary measures to overcome the shortcomings. The Committee also
desire that there is a need of extensive publicity of the Schemes for giving
wide coverage so that large number of students participate and get benefits of
the Scheme. The Committee would look forward and hope that the Budgetary
Estimates for 2023-24 would be spent fully and none of the difficulties faced by
the Department would become a major hurdle in implementing the Schemes to

the best extent possible.
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CHAPTER-VI

PRADHAN MANTRI ANUSUCHIT JAATI ABHYUDAY YOJANA (PM-AJAY)

Pradhan Mantri Anusuchit Jaati Abhyuday Yojana (PM- AJAY) is a unified scheme by
merging existing three Centrally Sponsored Schemes namely Pradhan Mantri Adarsh Gram
Yojana (PMAGY), Special Central Assistance to Scheduled Castes Sub Plan ( SCA to
SCSP) and Babu Jagjivan Ram Chhatrawas Yojana (BJRCY) and is being implemented
since 2021-22 with an aim to reduce poverty of the SC communities by generation of
additional employment opportunities through Skill development, income generating schemes
and other initiatives and to improve socio-economic developmental indicators by ensuring
adequate infrastructure and requisite services in the SC dominated villages.

(i) Adarsh Gram (erstwhile scheme of Pradhan Mantri Adarsh Gram Yojana)

Vision of an‘Adarsh Gram’

6.2 An ‘Adarsh Gram’ is one wherein people have access to various basic services
so that the minimum needs of all the sections of the society are fully met and disparities
are reduced to a minimum. These villages would have all such infrastructure facilities
and its residents will have access to all such basic services that are necessary for a
dignified living, creating here by an environment in which everyone is enabled to utilize
his/her potential to the fullest.

The selected villages are to be saturated with the identified Socio-Economic
developmental indicators selected under various domains with a view to ensure
thehomogenous development of SC dominated villages. At present, there are 50 socio-
economic development all monitorable indicators identified/selected under 10
domains.These10 domains areas under:-

i.  Drinking water and Sanitation
. Education
iii. Health and Nutrition
iv.  Social Security
v.  Rural Road sand Housing

vi.  Electricity and Clean Fuel
vii.  Agricultural Practices etc.

viii. Financiallnclusion
ix.  Digitization
x.  Livelihood and Skill Development

6.3 Integrated development of selected villages would be achieved primarily through
implementation of the existing schemes of the Central as well as State/UT Governments
in a convergent manner, there by ensuring access to quality services as well as
infrastructure development. The Gap-filling funding will be provided for carrying out
infrastructure developmental requirements, which cannot be carried out through
convergence. It is expected that in selected villages, convergence of at least three to
four times of* Gap-filling’ funds from existing Central/State Schemes or with matching
grants from State Governments is ensured.
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6.4 Usually, a certain number of SC dominated Villages will be taken up for
integrated development every year depending upon various factors e.g., willingness of
State/UT Govts. to implement the Scheme, availability of funds, status of UCs, unspent
balances etc. The funds released under the” Gap-filling “component in these selected
villages, will be utilized within a period of Two (02) years from the date of release.
However, the monitoring of convergence implementation would be done for another
Three years to continue efforts for improving the socio-economic indicators. Thus, while
funds released under PMAGY are to be utilized within Two (02) years period from the
date of release, the Monitorable Indicators, however, will be reviewed for a total period
of Five years.

Villages having >40% SC population and a total population = 500, as per the
latest available Census data will be eligible for selection in descending order of their SC
population. Once these villages are covered, such villages having less than or equal to
40% SC population, but overall a high number of persons belonging to SCs, shall also
be taken up.The Ministry shall fix the selection criteria for such villages at the
appropriate time. As per the former selection criteria, the number of villages already
covered in different phases of the scheme is as under:-

Number of Villages selected and funds released under PMAGY
Phase Period of interventio| No. of villages Fund released
n selected (Rs. In Cr.)

Pilot Phase 2009-2014 1000 201.00
Phase-| 2014-2020 1500 346.85
Phase-Il 2018-2019 4162 167.76
2019-20 5418 717.84

2020-21 3639 216.52

2021-22 6044 996.51

(*From 2021-22, there is a single Budget Head opened for the merged scheme of PM
AJAY.)

6.5 Funding Pattern of the Scheme is as under:-

(i) An amount of ¥21.00 lakh per village will be provided for new villages by the
Central Government, out of which, ¥20.00 lakh would be for carrying out
activities under the ‘Gap-filling’ component in selected villages. The balance
amount of ¥1.00 lakh per village would be for administrative and other
expenses i.e., technical resource support, training and capacity building,
awareness generation, publicity etc. at Central, State, District and Village
level, and for development and maintenance of an MIS at Central level, which
will be distributed amongst Centre, State, District and Village in a ratio of
1:1:1:2.

(i)  The State/UT Governments are expected to converge at least 3 to 4 times of
Gap filling fund from other Centrally Sponsored Schemes and State Schemes,
or even State Share, so as to saturate the villages with basic infrastructure.
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(i)  Further, for continuous development of the villages all ready covered under
the earlier phases, there would a component of an additional round of funding
of %10 lakh per village after the end of 5 years provided other conditions are
fulfilled. Out of this, ¥9.50 lakh per village would be utilized for ‘Gap-filling’
component and %0.50 lakh per village will be distributed amongst the Centre,
State, District and Village in ratio of 1:1:1:2 for Administrative and other
expenses.

(i) Grants-in-aid for District/State-level Projects for Socio-Economic betterment of
SCs (erstwhile scheme of Special Central Assistance to Scheduled Caste Sub Plan)

6.6 The main objectives of this component of the scheme are:-

i) To increase the income of the target population by way of comprehensive
livelihood projects having components of income generating schemes, skill
development and related infrastructure development thereby reducing the
poverty among the target population and bring them above the poverty line.

ii) Improve socio-economic developmental indicators by ensuring adequate
infrastructure in the SC dominated villages.

ii) Increase literacy and encourage enrolment of SCs in schools and higher
educational in situations by providing adequate residential facilities in quality
institutions, as well as residential schools where required, especially in the
inspirational districts/SC dominated blocks and elsewhere in India.

(iii) Hostel Component (erstwhile scheme of Babu Jagjeevan Ram Chhatrawas
Yojana)

6.7 The construction of hostels is one of the means to enable and encourage students
belonging to Scheduled Castes (SC) to attain quality education. Such hostels are immensely
beneficial to the students hailing from rural and remote areas of the country. While the
component of construction of hostels for SC girls is in operation from the Third Five Year
Plan (1961-66), the same for boys was started with effect from the year 1989-90. The
objective of this component is containment and reduction of dropout rate of Scheduled
Castes Students, especially for SC girls.

6.8 The Budgetary Estimate, Revised Estimate and Actual Expenditure for 2020-21,
2021-22 and 2022-23 including Budgetary Estimate for 2023-24 is as follows:-

(% In crore)

Program | 2020-21 2021-22 2022-23 2023-24
me/
Schemes | BE RE AE BE RE AE BE RE AE

(Till

31.12.2

2)
Pradhan | - - - 1800.00 | 1800. | 1820.32 | 1950.00 | 1062.39 | 29.34 | 2050.00
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Mantri
Anusuchit
Jaati
Abhyuda
y Yojana
(PM
AJAY)

00

Special
Central
Assistanc
eto
Schedule
d Castes
Sub Plan

1200. | 300.0 | 387.00
00 0

Pradhan
Mantri
Adharsh
Gram
Yojana

700.0 | 300.0 | 216.52

Babu
Jagjivan
Ram
Chhatraw
as
Yojana

30.00 | 30.00 | 56.40

6.9

On being enquired about the study conducted prior to merging of these Schemes

under PM-AJAY and the individual performance of the Schemes during each of the last five
years, the Department of Social Justice and Empowerment stated in their written reply that:-

“Prior to the merging of the erstwhile schemes under PM-AJAY, their evaluation
was conducted by the NITI Aayog during the year 2020-21. Based on their
recommendations, the erstwhile three schemes were merged for implementation
as a unified scheme. Since the objectives as well as interventions of the erstwhile
three schemes were similar in nature and in view of the facts that these erstwhile
schemes were being implemented by a common implementing agency for the
most parts, it is expected that they would perform better in terms of outcome of the
scheme. Further, since there would be a unified allocation of funds for all these
three components, any likely surrender of funds in any components of the scheme
may be utilized to meet the demand of other components. The unified scheme of
PM-AJAY is being implemented since 2021-22 only and since then the individual
performances of these schemes, now being implemented as components of this
scheme, are as under:

(@) Under 'Adarsh Gram' component, a total of 17,555 additional Scheduled
Castes maijority villages were selected.

(b) Under 'Grants-in-aid' components, proposals of the State Governments/UT
Administrations have been approved to extend the benefits to 11,97,378 no. of
prospective beneficiaries.

(c) Under 'Hostel' component, a total of 19 no. of hostels were sanctioned for
construction thereby benefitting 2075 nos. of SC students. It is pertinent to mention
here that being a demand driven scheme, the sanctioned figure do not reflect the
performance of the scheme”.

6.10 On being asked about the reasons for downsizing the BE allocations at RE stage in
2022-23 and the reasons for low expenditure under the Scheme in 2022-23 alongwith the
steps being taken by the Department for full utilization of funds at the end of the financial
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year, the Department of Social Justice and Empowerment submitted in their written reply
that:-

“In view of availability of large amount of unspent funds lying with the implementing
agencies, it has not yet been possible to release funds to them during the current
financial year. Therefore, in order to avoid surrendering of funds at the last moment,
the allocation at RE stage has been downsized.

Low expenditure is mainly due to delay in adoption of new fund flow system through
Single Nodal Agency(SNA) by the States/Union Territories, non-furnishing of Utilization
Certificate and huge unspent balance lying with the State Governments/Union Territory
Administrations with regards to funds already released”.

6.11  On being equired about the reasons due to which the allocation has not increased for
PM-AJAY as it encompasses severals works and also to absorb the inflation, the Department
of Social Justice and Empowerment submitted in their reply that:-

“While approving the scheme of PM-AJAY for implementation in the 15" Finance
Commission Cycle, this has already been taken care of by this Department while
allocating year-wise funds under the scheme. The allocated funds under the
scheme are sufficient to meet the objectives of the scheme”.

6.12 The representative of the Department submitted during the deliberation of the
Committee with regard to the financial allocations and the steps taken to make Scheme
viable that:-

THF Tgd gHTLT i ThiF ¢, TeTHHAT rael AT AT, THET U T TEET Ty 97 i
T SESITEAACH STATETE AT 3 T6IFd § ST g6 ITal w1 949 haT 9T, Ia9 gA-
TiRaT ® =S AT § ST UEHET 9 eras 50 ¥ "eTh 40 Yiaerd u¥ o AU g =9 A &
FEOT 11,500 AT T F99 29 FT I10 21 Gl ATH ATSTAT ST ol ST 2Teel Tl shl JeaqT
g 31 F9TE &1 % g1 {1 T F0a 36 AT ATHAT~Ad gU gl THH A8 THHAT U Z THAT TEdT
H ot g A=t agrdT 10 g0 it o o, ST FgThe 50 g 36T 7 81 a9 2014-15 9
FF 30 AT ATATISAT T FF 64 | FE T9F TG 0 TU 2| FrEmarg & 2014-15 &
171 FTETETE 99T T 8, e H 43 gt F forw sfiw 128 arfersrst & forw a=my 73 g, e
TR F 15,737 AT F7 Aag Ot ¥ ofiw 342 FE gua T o dew o §) e
FsTe 1950 FIIE T AT, ST 3T o a9 & o0 agae 2,050 FE €94 g 47 81

6.13 The Secretary, Department of Social Justice and Empowerment further added with
reference to the expenditure made under Adarsh Gram Yojana that:-

TEH T F TRTEEFAL o (10 4 &, S g0 AFa? | & AT At 7oft off 398 v
USTT T TEIH % I TET oW & o (o0 g9 a-a1X #g Tg 8| ¥ed o g araeq wf
R 2, 39T I 99 WA AT UYEed & [0 o ¥ 8, 39 dg |l UYd F g &, AT g
FS 199 SHH G| TS T T UH A £ H G97 @+ 981 39 gH TAT A1 & IT0I| 7 97 g6 a7
AT HIST, 2 Teed 7 o a1 § & Zfearesiee aféfthae g 28 wadt & Tgd 3 &0
I IAHT TH UA T H3e (T &l 14T &, et arei § s |y {efs @ g 6w a8
UTeeT AT TEAT g AT gH SRl 73 |1l &7 96T € 9T0r|”
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6.14. The Committee are happy to find that the Actual Expenditure after
merger of three Schemes namely, Adarsh Gram, Special Central Assistance to
Scheduled Castes Sub-Plan (SCA to SCSP) and Babu Jagjivan Ram
Chhatrawas Yojana, into Pradhan Mantri Anusuchit Jaati Abhyuday Yojna (PM-
AJAY) has substantially increased to ¥1820.32 crore in 2021-22 in comparison
to the Actual Expenditure of ¥659.92 crore incurred in 2020-21, when these
three Schemes were operated independently. However, in 2022-23, the Actual
Expenditure of ¥29.34 crore was incurred out of the total expenditure of
¥1950.00 crore due to delay in adoption of Single Nodal Agency (SNA) system
by the State/Union Territories. The Committee feel that all the three
components of the unified Scheme are important to empower the SC
Community, hence there is an urgent need to set up SNAs in each State so that
the funds are released to the States on time. With advanced IT tools available,
the procedural formalities/changes should be implemented fast. Hence, the
Committee, desire that the Department should develop a sound system to
overcome the shortcomings, such as delay in submission of Utilisation
Certificates by the States, unspent balance lying with the State Governments,
etc. and alert them well in time because now the funds will not be released
under the new provision unless the unutilised funds are surrendered by the
States or Utilisation Certificates are provided by them for the release of next
instalment out of the grant. The Committee also feel that the Department need
to formulate an action plan and lay down the time bound targets under PM-
AJAY to achieve the objective of the Scheme. The Committee would also like
the Department to take suitable steps so that the budgetary allocation made
for 2022-23 and 2023-24 are fruitfully utilised by the implementing agencies
and the new provisions are successfully implemented. In order to cover larger
number of SC villages under the Scheme, the Committee recommend that the
population criteria fixed for selection of village under ‘Adarsh Gram’ should
also be periodically reviewed as has been done by reducing 50% SC
population criteria to 40%. The Committee would like to be informed of the

action taken by the Department in this regard.

48



CHAPTER-VII

SCHEME OF RESIDENTIAL EDUCATION FOR STUDENTS IN HIGH SCHOOL IN
TARGETED AREA (SRESHTHA) FOR SC

The “Assistance to VOs for SC Scheme” is being implemented since 1953 with the
objective to enhance the reach of development Intervention of the Government and to fill the
gap in service deficient SCs population dominant areas, in the sector of education through
the efforts of Voluntary Organizations and other organizations and to provide environment for
socio-economic upliftment and overall development of the Scheduled Castes (SCs) students.

7.2 “Assistance to VOs for SC” has been revised w.e.f 2022-23 as “Scheme for
Residential Education for Students in High Schools in Targeted Areas (SHRESHTA)” to be
operated under two Modes. A new component under Mode-| has been added to the Scheme,
under which every year a specified number of meritorious SC students in the country will be
selected for quality residential education in top-class residential High Schools through a
nation-wide entrance test conducted by National Testing Agency (NTA). Under Mode-Il, the
financial support shall continue to the VOs/ NGOs for their ongoing projects of Residential/
Non-Residential Schools.

7.3 The Budgetary Estimate, Revised Estimate and Actual Expenditure for 2020-21,
2021-22 and 2022-23 including Budgetary Estimate for 2023-24 under the scheme is as
follows:-

(% In crore)

2020-21 2021-22 2022-23 % of shortfall / 2023
Excess -24
expenditure year
wise

BE RE AE Shortf | BE RE AE Shortf | B | R | AE Shortf | 20- 21- 22- BE

all all E | E all 21 22 23
100.0 | 125.0 | 55.8 | 69.19 | 200.0 | 63.2 | 38.0 | 2517 | 89 | 89 | 31.6 | 57.39 | 553 | 39.8 | 64.4 | 104.6
0 0 1 0 1 4 1 5 2 8 5

7.4 On being enquired about the shortfall in 2020-21, 2021-22 and 2022-23 and the
reasons for downsizing the allocation of funds at RE stage in 2021-22, the Department of
Social Justice and Empowerment submitted in their written reply that:-

“The scheme has been revised w.e.f 2022-23 as Scheme for Residential Education
for Students in High Schools in Targeted Areas (SHRESHTA). Due to
Corona/Covid-19 pandemic funds were released only for fixed cost items in most of
the cases under Mode-II of the Scheme during 2020-21 and 2021-22".

7.5 On being asked about the number of students provided education under the Scheme
during 2022-23 and the number of students are proposed to be taken every year under the
Scheme and annual expenditure estimated for each student, the Department of Social
Justice and Empowerment submitted in their written reply that:-
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“2405 students were provided education under the Scheme during 2022-23. The
funds under the scheme is given for the school fees and residential/hostel
charges, subject to the maximum amount for 9" is %1,00,000, for 10" is
21,10,000, for 11" is %1,25,000 and for 12" is ¥1,35,000 annually. If the school
charges more, it is to be paid by the students/parents/family. The other expenses
like books, uniform etc. are to be paid by the students/parents/family”.

7.6 On being enquired that how SHRESTA would be better in comparison to the earlier
Schemes Jj.e. assistance to VOs for SCs, the Department of Social Justice and
Empowerment submitted in their written reply that:-

“The objective of SHRESHTA is to enhance the reach of development Intervention of the
Government and to fill the gap in service deficient SCs dominant areas, in the sector of
education through the efforts of grant-in-aid institutions (run by NGOs) and residential
high schools offering high quality education and to provide environment for socio
economic upliftment and overall development of the Scheduled Castes (SCs). The
Scheme has been modified to provide easier access to the bright SC students in the best
schools in the Country, thereby securing their future opportunities. Under the new
component i.e. Mode-I, every year a specified number of meritorious SC students in the
country are selected for quality residential education in top-class residential High Schools
through a nation-wide entrance test”.

7.7 The new Scheme for Residential Education for students in High School
in targetted area (SRESHTHA) for SC has replaced the earlier scheme of
‘Assistance to VOs for SC’ from 2022-23 onwards. As revised, the Scheme is
being implemented in two modes. In Mode-l, a specified humber of meritorious
students in the Country will be selected for quality residential education in top
class residential schools through a nation wide entrance test conducted by
National Testing Agency. Under Mode-ll, the financial support to Vos/ NGOs
would continue for ongoing Projects of Residential / Non-Residential Schools.
The Committee feel that the Budgetary Allocation of ¥104.65 crore made for
2023-24 Budgetary Allocation should increase in comparison to previous years
as a new component to provide quality residential education in top class
residential schools to specified number of students has been added in
SRESTHA from 2022-23. The Committee note that the school fees and
residential charges fixed at present are quite less, in comparison to actual fees
and residential charges of top residential High Schools. The Committee would,
therefore, like the Department to revise the charges proportionately and make
them compatible with the prevailing fee structure of the top residential High

Schools.
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CHAPTER-VIII

NATIONAL ACTION FOR MECHANISED SANITATION ECO SYSTEM (NAMASTE)

The Government with an objective to provide dignity to Sewer and Septic Tank
workers and to empower them socially and economically has formulated the “National Action
for Mechanised Sanitation Ecosystem (NAMASTE)”. NAMASTE is to be implemented in all
4800+ ULBs of the country, during the next three years upto 2025-26 with an outlay of
around %350.00 crore. It is a joint initiative of Department of Social Justice & Empowerment
and Ministry of Housing and Urban Affairs to ensure safety and dignity of sanitation workers
in urban India and enhancing their occupational safety through capacity building and
improved access to PPT Kits, safety devices and machines. In addition, NAMASTE would
bring about a behaviour change amongst citizens and other service seekers towards
sanitation workers and enhance demand for safe sanitation services. Budgetary Estimate for
2023-24 is *97.41crore.

8.2 On being enquired about the number of Sewer and Septic Tank workers in the
country and the modus operandi of National action for mechanized Ecosystem (NAMASTE),
the Department of Social Justice and Empowerment submitted in their written reply that:-

“At present there is no authentic data of number of sewer and septic tank workers in
the country. NAMASTE envisages identification of sewer and septic tank workers
and their profiling through Urban Local Bodies(ULBs). Thereafter, they would be
extended benefits of occupational training, distribution of PPE Kit, Health Insurance
and assistance for sanitation related projects etc”.

8.3 On being asked about the funds to be spent in each Urban Local Body (ULB, the

Department of Social Justice and Empowerment submitted in their written reply that:-
“The scheme is to be implemented jointly with M/o Housing and Urban Affairs
(MoHUA) in all ULBs for extending benefits like occupational training, PPE Kits,
Safety Devices, Capital subsidy for Sanitation related project to Sewer Septic Tank
Workers (SSWs).There is no fixed amount to be spent in each ULB as the size of the
population in each ULB, extent of sewerage coverage and requirement of machines
for mechanisation of cleaning of sewers and septic tanks varies from ULB to ULB”.

8.4 On being enquired about the number of ULBs that are proposed to be covered under
the Scheme during the year 2023-24 and the criteria fixed for selecting ULBs for this year,
the Department of Social Justice and Empowerment submitted in their written reply that:-

“All the ULBs in the country are proposed to be covered during the implementation of
NAMASTE. The scheme envisages the appointment of Responsible Sanitary
Authority (RSA) and establishment of Emergency Response Sanitation Unit (ERSU)
in each district. Profiling of SSWs will be completed in the first year and health
insurance will be provided thereafter. Other benefits like providing safety device, PPE
kits and occupational training will be extended through ERSU. Therefore, the question
of selection of ULBs does not arise. However, the ULBs responding first may be
covered first.”

8.5 On being asked regarding steps being taken to ensure that the target fixed for 2023-
24 is achieved and funds allocated for the purpose are sufficient to accomplish the task, the
Department of Social Justice and Empowerment submitted in their written reply that:-
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“Necessary tie-ups and coordination is being made with the Ministry of Housing and
Urban Affairs (MoHUA) for implementation of NAMASTE so that the scheme could
be successfully implemented in ULBs with their support. Matter has already been
taken up with the Mission Directors, Swachh Bharat Mission for being in the state of
readiness for implementation of NAMASTE in the ULBs under their jurisdiction.
Funds for the year 2023-24 have been earmarked after careful estimation of the
requirement of funds based on the proposed interventions”.

8.6 As regards to the provision to provide loan to the Sewer and Septic Tank workers to
purchase machines to carry out their work, the Department of Social Justice and
Empowerment submitted in their written reply that:-

“NAMASTE has a major component of providing concessional loan to sewers and
septic tank workers for purchase of machines for cleaning of sewers and septic tanks.
The details of the assistance and major terms and conditions to repay the loan are as

follows:-

(i) Concessional loan upto ¥15.00 lakh would be provided to individual sewer and
septic tankers. In case of group, projects costing upto ¥50.00 lakh would be
assisted.

(i) Loan would be provided at maximum interest rate of 6% p.a.

(iii) The loan would be repaid in 7 years.

(iv) The scale of admissible capital subsidy for sanitation related projects is as
under:-

Project cost upto %5.00 lakh 50% of the project cost

Project cost above %5.00 lakh|%2.50 lakh + 25% of the remaining project
and upto %15.00 lakh cost above % 5.00 lakh

For Group projects costing upto| Same as above with maximum per member
%50.00 lakh with each beneficiary | capital subsidy of ¥3.75 lakh and maximum
project share maximum upto | group project subsidy of ¥18.75 lakh.

10.00 lakh.

(v)  Concerned ULB would be pursued to provide work assurance to
sanitation worker purchasing the machine”.

8.7 When asked about the compensation paid to families of the sewer workers who have
died while cleaning the septic tanks, the representative of the Department of Social Justice
and Empowerment during the deliberation submitted that:-

“STST T ST AT T S 2lee 327 Hit §ear Rures g, a8 1035 §1 39+ a1 # #+ fo=er &
TS FHET | TR qTeAw & Farar o1 o Sreehr fuases 981w = g, 39w w4 104
FANT | TE ATHET AT TSHT o (9 74 T TAT g A9 T 836 AN &l FoA FHaaerd ¢ @47
TAT g1 B HATHLAT HT TAAS SIT GHTH IS T STHE &, 36 AT 10 ATG T T AT
& T 81 F UE A0 o €, et et 112 §, 399 W 10 A1 A5l @ >T AT g1 ST
10 9T | ATST FH 4T 74T g1

8.8 On being asked the action taken against the contractors who are responsible for not
providing safely gears and other equipments to the sanitation workers before entering the
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septic tanks for cleaning, the representative of Department of Social Justice and
Empowerment stated during the deliberation that:-

8.9

TEH AT ST avdT o7 T3 20 99 % W€ UF A M A0S FLaT0| T8 S il arire
H TN TR s gl §H Tora hest JiHel Fd &, I a1 H g7 QAT (S {aer Tehedist
1 foraa 8, 39k a1y T w2 g 3% guane 8 7 U Y U F w0 off wiEs w7 2
H=H, § ST FATAT ATEAT 1% 616 FEST H TF S A AN @l Teonl &1 ST AT 8T 2l Lol
2, SHH EUF HF H UH UH UF & FAd UH A AL AT 21T af gl T Fs a1 U e AT

As regard to the number of persons convicted/acquitted and steps taken for

conviction of such persons, the Secretary informed the Committee during the deliberation

that:-

8.10

8.11

“One conviction has been done so far, so we have to do a lot in this area. Secondly,
what we are emphasizing as of now is this. One is giving out compensation. That is
the immediate money that needs to be given to the families. That is first part. Second
part is that our endeavour is to ensure that there is no such death. There is a zero
tolerance on deaths in the case of sewer workers at the time of cleaning.”

She further added that:-

IO HST AT &7 A1 o FUT FAT ST T G, qI90 Tread RuTeHe =7,
TSTET 27 Tgel & A7 e T F40| ITH g7 a7 7g g [ ST Aefea [ & vy
AT I ATRY, a8 FH TATUI ITeh a1, U JAIA9 FT AT o gl § I+
e #3951, FF T8 A 99 AN Kl U T GrETEl SHFe F3ar gl 399 gd
AT Al UH A I AHL ST 8, STl TSI 30T TAgleeHe | SHH TSI T
g, Fiveaay AT g 3T ST 1T FT TET ¢, a8 AT AT g, IThT off Freeiie Sraaead g
T a3 g% o5 =TS F=(19 F<ami g ar it should be mechanised. Secondly, if it is

not possible to do it through mechanised thing, the person who is going inside
the pit is completely given protective gear so that there is no death. Our
objective is a zero tolerance in this case, zero death basically. So, with these
kinds of things, we will be coming out with a detailed programme on the
awareness issues’.

On being enquired about the status of manual scavenging free Country as all the

States in the country have informed the Supreme Court that they are manual scavenging
free, the representative of the Department of Social Justice and Empowerment informed
during the deliberation of the Committee that:-

“All the States have given an affidavit in the Supreme Court stating that they
are manual scavenging free. But last year, many civil society organisations
had approached us. We had done a survey to identify these manual
scavengers. In 2018, this survey was conducted along with the chairmanship
of NITI Aayog where the Ministry of Social Justice was the nodal Ministry for
this. We had State Government participation and we did the survey in 194
districts throughout the country. After the survey was complete, 58098
manual scavengers were identified to whom we had extended the one-time
cash assistance as per the scheme guidelines which was available to us and
helped rehabilitate some of them for skilling and for self-employment projects.

Thereafter, the civil society approached us again in 2020, and they gave us a
list — | do not remember the exact number of districts- of 170 more such
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districts in the country. Although, they were our partners in the earlier survey,
they said that we still have manual scavenging in this country, and that there
are some people who are still lifting human excreta with hand.”

8.12 She further added that:-

“To address this problem, we had conceptualised a new mobile app called
the Swachhata App, under which anybody in the country could click the
photograph of the sanitary latrine which is being cleaned, and send us this
photo along with the details of the manual scavenger who was doing this
particular activity. Over 6,000 such data was reported to us on this app. This
data was verified not only by the district administration at the local level, the
State Government, but also by our own PMU team. Almost 90 per cent of the
sites were visited by our own PMU team, and no credible data was found. It
means nobody was doing this particular activity, that is lifting human excreta
with hand.

We still approached the Principal Secretaries of various State Governments
asking them to look, even for one more last time, if there are some people
who are still engaged in manual scavenging, they could still approach us for
their rehabilitation. The Government of India is totally committed to
rehabilitate them as per the Scheme guidelines. So, we gave them one more
opportunity to again look back into the districts and report to us. So, we have
undertaken the activity which we had started last year, and after that the app
data was also ratified. We had written to all the State Governments, and all
the District Magistrates to look back and if they still find that somebody is
doing this work, they should report it to us”.

8.13 On being asked to specify the safety measures that would be taken for the sanitary
workers under the Scheme and how would the liability of the worker in case of their death
would be borne by the Department, the Department of Social Justice and Empowerment
submitted in their written reply that:-

“As per the provisions of the “Prohibition of Employment as Manual Scavengers and
their Rehabilitation Act, 2013” hazardous cleaning has been banned. The Rules
framed thereunder and Standard Operating Procedure (SOP) issued by MoHUA has
prescribed the safety precaution to be taken while cleaning sewer septic tanks.
MoHUA has also issued a ready reckoner for ULBs for ensuring safety of Sanitation
workers. The local authorities are responsible for taking safety measures such as
providing safety equipments, PPE Kits and observance of safety precautions before,
during and after cleaning of sewers and septic tanks. However, NAMASTE also
provides for distribution of PPE Kits and Safety Devices. As per the orders of the
Hon’ble Supreme Court Judgement dated 27" March,2014, in case of death of a
worker while cleaning sewer/septic tank, the State Governments /UTs must ensure
payment of compensation of 10.00 lakh to the family of the victim”.

8.14 On being asked about the measures being taken by the Department for the
behavioral changes of the society towards the sanitation workers, the Department of Social
Justice and Empowerment submitted in their written reply that:-

“Strong IEC interventions are proposed to be undertaken during the implementation
of the Scheme which will inter alia, target the citizens for bringing behavioural
changes among them towards sanitation workers and for availing the services of
cleaning of sewers and septic tanks through formal system only. IEC campaign
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would be undertaken jointly by the ULBs and NSKFDC to spread awareness about
the importance of safe and healthy cleaning practices and for availing services only
through empanelled PSSO’s/vendors. These outreach programmes would be citizen
centric to educate household/individuals/RWAs/Mall owners/Hospitals/Hotels and
contractors. Workshops on Prevention of hazardous Cleaning of Sewer Septic
Tanks would be continued to be organized in the ULBs to educate stakeholders
about the penal provisions under MS Act 2013 for engaging persons in hazardous
manual cleaning of sewer septic tanks and for promotion of safe mechanized
cleaning operations”.

8.15. The Committee note that a Scheme “National Action for Mechanised
Sanitisation Ecosystem (NAMASTE)” has been formulated by the Department
of Social Justice and Empowerment to provide dignity to sewer and septic
tanks workers. It is to be implemented jointly with Ministry of Housing and
Urban Affairs in 4800+ ULBs with the budgetary outlay of ¥350.00 crore during
next three years upto 2025-26. In this regard, the Committee find that the
Scheme has been formulated for implementation from 2023-24 after it is
planned to collect basic data of number of Sewer and Septic Tank workers in
the Country from ULBs and their profiling done. Also as per the norms under
NAMASTE Responsible Sanitary Authencity and Emergency Response
Sanitation Units are to be established in each district for the effective
implementation of the Scheme. The Committee would therefore, like the
Department to take necessary steps to obtain data of sewer and septic tank
workers from States/ UTs ULBs and also pursue with the States/UTs
continuously for establishing Response Sanitation Unit and Emergency
Response Sanitation Units at the earliest so that the target fixed is achieved in
the given time. The Committee also desire that a time limit needs to be fixed
for completing the work of collection of data by each ULB as well as purchase
of machines for sewer cleaning by these bodies. The Committee would like to

be informed with regard to the measures taken in this regard.

8.16 Total number of 1035 sanitation workers have died while cleaning the
sewer and septic tanks out of which 74 are yet to be paid compensation
despite Supreme Court Judgement dated 27" March 2014 which directed that
the State Governments /UTs must ensure payment of compensation of ¥10.00
lakh to the family of a victim in case of death of a worker while cleaning

sewer/septic tank. The Committee are happy to note that for identification of
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such workers, the Department have launched a new mobile app called
‘Swachhata App’ to verify the information about the existence of manual
scavenging in the States/UTs. The Committee desire that the Department
should ensure from all the State/UT Governments that their States/UTs are
manual scavenging free. The Committee would also like the Department to
ensure that the rules framed under Prohibition of Employment as Manual
Scavengers and their Rehabilitation Act, 2013 are strictly implemented by all
the States/UTs. They would also urge the Department to take suitable
measures so that the compensation to the victims’ families of 74 deaths is
paid immediately. The Committee feel that these norms with regard to penality
and conviction for engaging sewer and septic workers by the Contractors are
strictly implemented so that the Contractors are immediately held and
convicted for any violation of norms. The Committee would like to be informed
of the action taken in this regard. They urge for a country wide mechanization

of sewer cleaning work as early as possible.
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CHAPTER-IX

PRADHAN MANTRI DAKSHTA AUR KUSHALTA SAMPANN HITGRAHI (PM DAKSH)
FOR SCs, OBCs, AND OTHERS

Pradhan Mantri Dakshta aur Kushalta Sampann Hitgrahi (PM DAKSH) Yojna is a
National Action Plan for skilling of marginalized persons covering SCs, OBCs, EBCs, DNTs,
Sanitation workers including waste pickers implemented through three corporations, NSFDC,
NBCFDC and NSKFDC. Under the Yojana, NSFDC has been sponsoring SDTPs for
Scheduled Castes persons in the age of 18-45 year NBCFDC is providing Long Term
Training, Short Term Training, Up-skilling and Entrepreneurship Development Programme
Training to its target group i.e. Other Backward Classes having annual family income below
%3.00 lakh, Economically Backward Classes having annual family income below %1.00 lakh
and De-notified, Nomadic without income criteria and Semi-Nomadic Tribes through
empanelled Training Institutes. NSKFDC is providing short term and Up-skilling Training to
its target group.

9.2 From the financial year 2021-22, the SDTPs under PM-DAKSH Yojana, are being
implemented through a dedicated PM-DAKSH Portal. In order to ensure that genuine
persons are selected for trainings, the candidates are required to register their candidature
on PM-DAKSH Portal by filling-up the requisite information viz. Name, Father's Name,
Aadhaar Number, Mobile Number, Caste, Date of Birth, Educational Qualification and
uploading the copies of requisite documents in support of their credentials on the Portal.
Their credentials are verified by the concerned Training Institutes while selecting them for a
particular training programme. As soon as the portal is closed for receiving the applications,
candidates who have opted for a particular training institution will give online psychometric
test using the portal. All candidates who are found suitable based on the qualifications and
the psychometric test would be communicated to the Training Institutes on the PM-DAKSH
portal automatically

9.3 The Budgetary Estimate, Revised Estimate and Actual Expenditure alongwith the
target fixed and achieved during 2021-22, 2022-23 and Budgetary Estimate for 2023-24 is as
follows:-

(X in crore)
2021-22 2022-23 2023-24
BE RE AE Target | Target BE RE AE Target | Target BE Target
Fixed Achieved Fixed Achieved
SC 60.00 | 38.94 | 33.21 | 10000 | 8283 40.00 | 40.00 | 0.00 | 9000 7451 43.73 | 11000
OBC | 40.00 | 40.54 | 35.02 44.00 | 44.00 | 0.00 48.74

9.4 On being asked about the Organisations that have been entrusted the responsibility
for skilling of persons, the Department of Social Justice and Empowerment in their written
reply stated that:-
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“The list of training institutes will be finalized on year to year basis with the
recommendation of the Committee consisting of the officials from the three
Corporations (Implementing Agencies) and Department of Social Justice and
Empowerment including IFD. The selection of training institutes (mostly Government
training institutes and some Private training institutes but not NGOs) will be made
based on following conditions:

(i) Empanelled with Pradhan Mantri Kaushal Vikas Yojana (PMKVY) scheme of
Ministry of Skill Development and Entrepreneurship (MSDE);

(i) Past performance including placement record;

(iii) Recommendations/Observations of PMU team in their report during surprise

inspection”.

9.5 As regard to the fund allocation made annually for the NSFDC, NBCFDC and
NSKFDC for skilling of persons under the Scheme since the inception of the scheme, the
Department of Social Justice and Empowerment in their written reply stated that:-

“As per approved SFC, funds have been allocated from the financial year 2020-21 to
2025-26 for skilling of persons under the scheme. The details of funds allocated,
released by MoSJ&E to NSFDC, released by NSFDC to Training Institutes and
Number of persons trained (based on commencement) for implementation of SDTPs
under PM-DAKSH Yojana, are given as under:-

(% in crore)
Financial Funds Allocated Funds Performance
Year as per SFC Released by .
MoSJ&E to Funds released by | Number of Persons Trained
NSFDC NSFDC to Tis (based on commencement)
2020-21 17.61 17.61 11.86 8064
2021-22 38.94 33.21 22.52 16395
2022-23 40.07 (0 4.25* 9193

* NSFDC has released %4.25 crore from CNA Account out of the funds received for the financial years 2020-21 and 2021-
22 under PM-DAKSH Yojana.

Further, as per the Common Norms issued by Ministry of Skill Development and
Entrepreneurship, from time to time, the funds towards implementation of SDTPs are
released on milestone basis (in 3 instalments) i.e. 30% on Commencement, 40% on
completion and 30% on placement of trainees.

NSKFDC: Funds are allocated to apex corporations in accordance to the grant in aid
request submitted to MoSJE.

NBCFDC: As per approved SFC, funds have been allocated from the financial year 2020-
21 to 2025-26 for skill of persons under the scheme. The details of funds allocated,
released by MoSJ&E, released by NBCFDC to the Training Institutes and Number of
persons trained (based on Commencement) for implementation of SDTPs under PM-
DAKSH Yojana, are given as under:-

(R in crore)
Financial Year Fund allocated as | Fund Received froil Trainings Commencement cony Funds Released by NBCFL|
(In crore) (No. of Beneficiaries) (in crore)
2020-21 20.28 20.28 15750 17.05
2021-22 32.77 28.42 18156 18.97
2022-23 33.82 0.00* 13375 3.61*
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* NBCFDC has released %3.61 crore from CNA Account out of the funds received for the
financial years 2020-21 and 2021-22 under PM-DAKSH Yojana.

9.6 On being asked about the reasons for less expenditure incurred during last three years
and the measures taken to ensure that the funds allocated for 2023-24 are optimally utilized,
the Department of Social Justice and Empowerment in their written reply inter-alia stated that:-

“NSFDC: The reasons for less expenditure than allocation are given as under:-

(a) Due to outbreak of COVID-19 pandemic and subsequent lockdown/restrictions
imposed by the Central Government and Local Administration, the Training Institutes
were closed during April to September, 2020. Therefore, the target for the financial
year 2020-21 was reduced to 50%. Further, during the second wave of COVID-19, the
training institutes were again closed during April-August, 2021, resulting delayed
commencement, completion of training progrmmes, submission of claims by training
institutes and release of funds.

(b) As per the Common Norms issued by Ministry of Skill Development and
Entrepreneurship, from time to time, the funds towards implementation of SDTPs are
released on milestone basis (in 3 instalments) i.e. 30% on Commencement, 40% on
completion and 30% on placement of trainees. In the whole process i.e. from
mobilization/registration of candidates to release of 3™ instalment, particularly for
longer duration of Training Programmes, takes around 1 to 1% years.

(c) As per the guidelines issued vide OM No.1(18)PFMS/FCD/2021 dated
09.03.2022 by Ministry of Finance, Government of India, the entire unspent funds
received earlier under PM-DAKSH Yojana during 2020-21 and 2021-22, was
transferred to CNA Account in the month of September, 2022. Accordingly, the funds
were released against the claims received from Training Institutes conducted SDTPs
during the financial year 2020-21, 2021-22 and 2022-23 from the said CNA Account.
Further, as per the clause-3(ix) of the above-said CNA guidelines, further funds was to
be released only upon utilization of at-least 75% of the funds released earlier. As
cumulative utilization of fund was below 75%, no fund was released by MoSJ&E to
MoSJ&E for the financial year 2022-23. %4.25 crore has been released under NSFDC
to the Training Institutes on account of implementation of SDTPs for the financial year
2022-23 from the CNA Account. Recently, NSFDC after submitting Utilization
Certificate in GFR-12A of %¥38.63 crore as against ¥50.82 crore released by MoSJ&E
during the financial years 2020-21 (%17.61 crore) and 2021-22 (%33.21 crore),
constituting 76.01%, has requested M/o SJ&E for release of ¥16.00 crore for the
financial year 2022-23 under PM-DAKSH Yojana.

NBCFDC

NBCFDC has released %3.61crore from CNA Account out of the funds
received for the financial years 2020-021 and 2021-22 under PM-DAKSH Yojana. As
per the guidelines issued vide OM No.1(18)PFMS/ FCD/2021 dated 09.03.2022 by
Ministry of Finance, Government of India, the entire unspent funds received earlier
under PM-DAKSH Yojana during 2020-21 and 2021-22, was transferred to CNA
Account in the month of September, 2022. Accordingly, the funds were released
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against the claims received from Training Institutes conducted SDTPs during the
financial year 2020-21, 2021-22 and 2022-23 from the said CNA Account. Further, as
per the clause-3(ix) of the above-said CNA guidelines, further funds was to be
released only upon utilization of at-least 75% of the funds released earlier. As
cumulative utilization of fund was below 75%, no fund was released by M/o SJ&E for
the financial year 2022-23. However, ¥3.61crore has been released to the Training
Institutes on account of implementation of SDTPs for the financial year 2022-23 from
the CNA Account. Recently, NBCFDC after submitting Utilization Certificate of
%36.81crore as against ¥48.70 crore released by MoSJ&E during the financial years
2020-21 (%20.28 crore) and 2021-22 (¥28.42 crore), constituting mare than 75%, has
requested DoSJ&E for release of ¥14.13crore for the financial year 2022-23 under
PM-DAKSH Yojana.

In order to ensure the funds allocated for the financial year 2023-24 are
optimally utilized and the target set are achieved, the following measures are
envisaged:-

(a) Selection of Training Institutes by April, 2023.

(b) Sanction of Training Programmes to the selected Training Institutes in one-go by
15"June, 2023.

(c) Commencement of Training Programmes by Training Institutes in the month of
July, 2023 for NSFD and August 2023 for NBCFDC.

(d) Completion of SDTPs by Training Institutes by February 2024 for NSFDC and
financial year for NBCFDC.

(e) The funds will be released, as per the Common Norms, from time to time.

NSKFDC

Training were impacted in FY 2020-21 due to COVID 19 pandemic. Further as
payments are made based on achievement of milestones as per sanctions and post
transfer of funds under CNA account the unspent amount was used to make payments
for FY 2022-23. For Financial Year 2023-24, it is envisaged that majority of trainings
would be completed within the Financial Year thus leading to increased spending during
the said Financial Year.

9.7 On being asked about the satisfaction of the Department with regard to the
target fixed for each year vis-a-vis the population of SC, OBC etc. in the country, the
Department of Social Justice and Empowerment in their written reply stated that:-

“NSFDC: The PM-DAKSH Yojana was launched by DoSJ&E during 2020-21
on pilot basis but the performance was affected due to COVID-19 pandemic.
However, the SFC has approved the continuation of the Yojana for next five
years from 2021-22 to 2025-26 with a budget of ¥450.25 crore to cover
2,71,000 persons, out of which the financial and physical targets for NSFDC
(SC Component) are %212.58 crore for skiling of 1,05,600 persons,
respectively.

As the SDTPs under PM-DAKSH Yojana are meant for interested
Unskilled/Semiskilled persons between the age of 18-45 years from the target
groups viz SC, OBC etc. in the country.
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NBCFDC : As the SDTPs under PM-DAKSH Yojana are meant for interested
Unskilled/Semiskilled persons between the age of 18-45 years from the target
groups viz i SC, OBC etc. in the country”.

However, %3.61 crore has been released to the Training Institutes on account
of implementation of SDTPs for the financial year 2022-23 from the CNA
Account. Recently, NBCFDC after submitting Utilization Certificate of ¥36.81
crore as against ¥48.70 crore released by MoSJ&E during the financial years
2020-21 (%20.28crore) and 2021-22 (%¥28.42 crore), constituting mare than
75%, has requested DoSJ&E for release of ¥14.13 crore for the financial year
2022-23 under PM-DAKSH Yojana”.

9.8 The Pradhan Mantri Dakshta Aur Kushalta Sampann Hitgrahi (PM-
DAKSH) Yojna is a National Action Plan for skilling of marginalized persons
covering SCs, OBCs, EBCs, DNTs, Sanitation Workers and waste pickers. The
Scheme is implemented through three Corporations namely NSFDC, NBCFDC
and NSKFDC. The Committee find that NSFDC has submitted Utilisation
Certificates of ¥38.63 crore against ¥50.82 crore released during 2020-21 and
2021-22 and has requested to release ¥16.00 crore for the Financial Year 2022-
23. Similarly, NBCFDC has requested release of ¥14.13 crore for the Financial
Year 2022-23 as they have submitted Utilisation Certificates for ¥36.81 crore
against ¥48.70 crore released in 2020-21 and 2021-22. In order to optimally
utilise the Budgetary Allocation during 2023-24, the Committee would like the
Department to develop a digital system where Utilisation Certificates for usage
of 75% of the allocation of funds are received timely and the remaining grant is
automatically transferred to the Implementing Agencies. The Committee would
also urge that the SNA system under PFMS established by the Ministry of
Finance for better monitoring of funds should be implemented without any
further delay by all the States/UTs to avoid underutilisation of allocated funds.
The Committee would also urge the Department that the funds requested for
release by NSFDC and NBCFDC against the Utilsation Certificates submitted
are released immediately so that the work of skilling SCs, OBCs, EBCs, DNTs,
Sanitation workers are continued. The Committee would like to be informed of

the status of initiatives taken by the Department.
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CHAPTER-X

SENIOR CITIZENS

As per 2011 Census, total population of Senior Citizens (people aged 60 years and
above) is 10.38 crore, of which population of males and females are 5.11 crore and 5.27 crore
respectively. As per the Report of the Technical Group on Population Projections July, 2020
constituted by National Commission on Population, the projected populaton of 60 plus years in
the country is expected to be 16.28 crore by 2026. Amongst various schemes of the
Department Scheme of Integrated Programme for Senior Citizens (IPSrC) is one of the
Schemes for the welfare of senior citizens. Under the Scheme grant in aid is provided to
NGOs/ Voluntary Organisations for running and maintenance of projects like senior citizen
homes (Old age Homes), continuous care homes, etc. The resident beneficiaries of such
homes, who are indigent senior citizens, are provided free of cost facilities like shelter,
nutrition, medicare, entertainment. Till date, the department have covered 296 districts of the
country, out of 764. The Ministry aims to cover each district of the country with at least one
senior citizen home under Integrated Programme for Senior Citizens(IPSrC). Grant in aid is
provided to States/ UTs for State specific activities, ongoing mobile medicare units, ongoing
physiotherapy clinics, etc. under State Action Plan for Senior Citizens (SAPSrC)

10.2 The Department launched Rashtriya Vayoshri Yojana (RVY) on 1% APRIL 2017 to
provide assistive devices free of cost to eligible Senior citizens belonging to the BPL category
or senior citizen with monthly income less than ¥ 15,000. The objective of the RVY is to bring
near normalcy in the lives of senior citizens. The scheme is implemented through their PSU
Artificial Limbs Manufacturing Corporation (ALIMCO). Till date 264 out of 764 districts of the
country have been covered under the Scheme. The Ministry aims to cover each district of the
country under the Scheme.

10.3 A National Helpline for Senior Citizens i.e, Elderline was launched on 1st October 2021
to provide free information, guidance, emotional support and field intervention in cases of
abuse and rescues in order to improve the quality of life of senior
citizens. National Institute of Social Defence (NISD) is the Central Nodal Agency (CNA) for
Elderline. 31 States/ UTs have kept the Elderline operational.

10.4 The Department has launched a Portal SAGE to encourage youth to think about the
problems of the elderly and come out with innovative ideas for the elderly care and promoting
them into Start-ups by providing equity support. Start-ups should submit their innovative
proposal through SAGE portal. Selected Start- up(s) are provided equity support of upto Rs.1
crore per project. Industrial Finance corporation of India (IFCI) Venture Capital Ltd. will hold
the equity support given to the innovative start-ups projects, on behalf of the Ministry (not
exceeding 49%). For selection of Start-ups the Empowered Expert Committee (EEC) of NISD
evaluates the applications and the Project Approval Committee under the chairmanship of
Secretary will consider the recommendations for final selection of the project.

10.5 The Maintenance and Welfare of Parents and Senior Citizens (MWPSC) Act was
enacted in December 2007 to ensure need based maintenance for parents and senior citizens
and their welfare. The Maintenance and Welfare of Parents and Senior Citizens (Amendment)
Bill, 2019 was referred to the Parliamentary Standing Committee. After receipt of the Report
from the Standing Committee, the official Amendment to the Bill is under preparation.
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10.6 The Budgetary Estimate for IPSrC (that included State Action Plan for Senior Citizens
(SAPSIC) for 2020-21, 2021-22 and 2023-24 was %200 crore, %300 crore and X 150 crore
respectively. The details for expenditure under IPSrC are as follows:-

IPSrC Gross Budgetary
Financial Year BE RE Exp (in Cr) Beneficiaries
2019-20 90 107.30 107.30 1,09,085
2020-21 130 130 130 136415
2021-22 300 150 95.55 139385
2022-23 (as on 18.01.2023) 150 150 33.14 33,975

10.7 On being asked about the role of State/UT Governments in implementing the various
welfare measures meant for senior citizens, the Department of Social Justice and
Empowerment submitted in their written reply as under:-

‘IPSrC — While selecting new projects under IPSrC the State / UT Government
Recommendation is mandatory. The Ministry invited proposals for new projects in 104
gap districts during 2021-22 and in 103 gap districts during 2022-23.

For 2021-22 State recommendations are awaited from Chhattisgarh, Himachal
Pradesh, Punjab, and Telangana.

For 2022-23 proposals were invited from Bihar, Gujarat, Haryana, Jammu-Kashmir,
Jharkhand, Kerala, Ladakh, Madhya Pradesh, Maharashtra, Meghalaya, Nagaland,
Punjab, Tamil Nadu, Telangana, Tripura, Uttar Pradesh, and West Bengal. State
Recommendations are awaited from all the States/ UTs.

SAPSrC — During 2019-20 grant in aid was provided to all the States/ UTs. However
since then matters like Utilisation Certificates, SNA compliance are pending from
several Statges.

Rashtriya Vayoshri Yojana (RVY) - the assistive devices are provided to
beneficiaries in camp mode. Camps are organized in districts with the cooperation of
district administration. The States/ UTs are cooperating well in this scheme.

Elderline -The Elderline is being implemented through Cooperation of States/UTs and
the private implementation agencies. So far the States/ UTs of Andaman-Nicobar,
Lakshadweep, Haryana, West Bengal and Sikkim are yet to make the Elderline
operational.

10.8 On being enquired about the evaluation of IPSrC, the Department of Social Justice and
Empowerment submitted in their written reply that:-

“The Scheme of IPSrC was evaluated during 2019 by Indian Institute of Public
Administration. A Gist of the Evaluation Report is as follows:-

i. A total of 2310 senior citizens were interviewed in 93 senior citizens in 8 States.

ii. Before joining the Senior Citizen homes of IPSrC:-
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75% lived in own Houses

1821 were from Rural areas, out of 2310

75% were self employed, 16.8% unemployed

67% earned between Rs. 15-20 thousand

60% of inmates lived with children

40% of them reported no interaction with family when they lived there

~0 Qa0 oo

iii. Recommendations of the Evaluation Study:-
Enhancement of GIA to the Homes
. RRTCs should conduct more capacity building programmes for senior citizens
. Model Senior Citizen Homes should be identified and replicated
. Frequent surprise visits by teams from Ministry
. Scope of the Scheme should be broadened in other States
f. IPSrC should be continued”.

O o0 oD

10.9 On being enquired about the details of Old Age Homes in the Country, the Secretary,
Department of Social Justice and Empowerment informed the Committee during the course of
evidence that:-

iR Rifesw & fw gardt St @iy 9 @ 8, SWH T o ofi & 3 &1 iR
ffes =0 g =rel 38 € | TR1 I8 SHM § Bt Rtk gART faumT 8 7161, 3 i ot srom-
3T TP T 3T &7 H HTH IR I} 3, Apd 3P 3Hibs AR UMY -8l 8, FIfP 3 gHY
UT0e Tt Tde | TN 91d T8 & 1o JT1aw & oy aids &t dioll & oRewd gl &, ST
T8 8 % R PR g omyA H oy, dft I /U §) T | 3! T aRE BT ool
B §, 7! UgH PR & oy AR Uh UeeR a2 Iadt o, For &1 Ueh TR g 3R I8
T U U1 § I9 Y61 8 | SUDT BISaD HIh! 3T 31§, Al g9 D! 3 3R
I AT ed &1 TAR I iR Rifes1 dahR wus ], 39 dgd 89 oS
IR ST 38 §, o SATel net § @ gl

10.10 See further added that:-

ARt T8 PR B fF &R fsfeae 3k R I Al & WU & fow g1 uh
iR fafes=g g9 @d |-

10.11 On being enquired about the reasons due to which Budget Estimates were reduced
under Atal Vayo Abhyuday Yojana(AVYAY) at the revised stage from 2020-21 to 2022-23 and
reasons for low utilization of funds during the last three financial years, the Department of
Social Justice and Empowerment submitted in their written reply that:-

“The major factor is that the Ministry does not receive complete proposals, and then
many NGOs do not provide deficient documents, even after seeking them multiple
times. During the past 2 years grant in aid to a total of 139 projects have been
cancelled on the basis of negative inspection reports from the Project Monitoring
Unit of the Ministry, and after giving the NGOs due opportunity to explain
themselves”.
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10.12 On being asked about the roadmap drawn by the Department to cater to the population
of Senior Citizens projected in the Report of Technical population Projection of National
Commission on Population, the Department of Social Justice and Empowerment submitted in
their written reply that:-

“The Scheme of IPSrC under which shelter, nutrition, medicare and entertainment are
provided free of cost to indigent Senior Citizens Iving in Sr. Citizens homes. For this
Schemes, we are in the process to cover all the districts of the country. Likewise, all
the districts are to be covered under RVY. For providing a holistic welfare to the senior
citizens of the country, the Ministry has introduced new measures, like Elderline, SAGE
and SAPSrC.Third Party Evaluation of the Scheme of IPSrC shall be carried out in
2023-24. The term of reference shall include the changing scenario, to find out the
changes required in this scheme”.

10.13 The Committee note that the population of 60 plus years in the country is
likely to rise to 17.32 crore in 2026 from 10.38 crore in 2011 as per National
Commission on Population. The Committee are happy to note that the
Department proposes to cover each district of the country with at least one
senior citizen home under State Action for Senior citizens and aims to cover
each district of the country under the Rashtriya Vayoshri Yojana. The
Committee find that 296 districts have been covered under Integrated
Programme for Senior Citizens (IPSrC). The Committee also find that the
Rashtriya Vayoshri Yojana launched on 1% April 2017 to provide assistive
devices free of cost to eligible Senior citizens belonging to the BPL category or
senior citizen with monthly income less than ¥15,000 have been able to cover
264 districts of the country. However, since no time lines have been drawn in
this regard, they desire that phase-wise time line should be fixed to cover all the
districts in the country. The Committee also find that the Budgetary Estimate of
¥300.00 crore for IPSrC in 2021-22 was reduced to ¥150.00 crore in 2022-23 and
the Department could only spend ¥33.14 crore as the Department did not get
complete proposals from the States/UTs. Hence they recommend that suitable
measures should be taken by the Department so that the Bugetary allocation are
utilized fruitfully and the number of Beneficiaries are enhanced. The Committee
hope that the recommendations made by Indian Institute of Public
Administration in their Evaluation Study of IPSsC conducted in 2019 must have
been implemented and would have brought some improvement in

implementation of Scheme and expect that the third Party evaluation study
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proposed during 2023-24 would also bring out good suggestion to lay the

roadmap for implementation of the Scheme in future.

10.14 The Committee note that as per surveys the number of elderly
people is steadily increasing in our country, so, there is an urgent need to
ensure that the elders remain happy, healthy, financially sound and physically
active. In this connection, the Committee recall that they had examined the
“Maintenance and Welfare of Parents and Senior Citizens” Bill 2019 and
presented a report thereon. The official amendment of the Bill is stated to be
under preparation in the Ministry. The Committee hope that the same will be
prepared soon and brought for legislation so that the maintenance of parents
and senior citizens and their welfare gets a solid legal support. The Ministry is
statedly taking several initiatives also, apart from implementing the Rashtriya
Vayoshri Yojana, AVYAY, Senior Citizens Welfare Fund, etc., one of which is
SAGE, which is a portal based ‘Senior Care Ageing Growth Engine’ as a one-
stop access of elderly care products and services by credible Start Ups. This
portal, opened on 5t June, 2021, will invite Start Ups to be selected on the basis
of innovative products and services across the sectors such as health, housing,
care centres, food and wealth management, legal guidance as well as
technological access linked to finances for elderly care. %1 crore is to be
provided to such Start Ups. Appreciating this new initiative, the Committee
have been informed that 12 Start Ups have been/are being supported through
SAGE Portal, and desire to be apprised about the products and services
developed/being developed by these Start Ups in the last two years. The
Committee are happy to note that ‘Elderline’ i.e. National Helpline for senior
citizens was launched on 1%' October, 2021 to provide free information,
guidance, emotional support, field intervention in cases of abuse and rescues in
order to improve quality of life of senior citizens. They further note that 31
States/ UTs have kept the Elderline operational. The Committee acknowledge
the intention of the Ministry to make programmes for elderly care a National
movement involving youth and innovators and providing business opportunities
to social enterprises, technological Start Ups, legal and financial services,

infrastructure and managed-care systems as well as research and data driven
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organizations for the same. The Committee feel a more robust elder care

ecosystem can be created in India if such efforts gain momentum.

New Delhi SMT. RAMA DEVI
22" March, 2023 Chairperson
1 Chaitra, 1945 (Saka) Standing Committee on Social Justice

and Empowerment
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Appendix-I|

MINUTES OF THE SIXTH SITTING OF THE STANDING COMMITTEE ON SOCIAL
JUSTICE AND EMPOWERMENT (2022-23) (DEPARTMENT OF SOCIAL JUSTICE
AND EMPOWERMENT) ON DEMANDS FOR GRANTS (2023-24) HELD ON
THURSDAY, THE 16" FEBRUARY, 2023

The Committee met from 1150 hrs. to 1345 hrs. in Committee Room ‘C’,

Parliament House Annexe, New Delhi.

PRESENT
SMT. RAMA DEVI - CHAIRPERSON

MEMBERS
Lok Sabha

Shri Thomas Chazhikadan
Shri Chhatar Singh Darbar
Smt. Rangeeta Koli

Smt. Geeta Kora

Shri Akshaibar Lal

ok wN

Rajya Sabha

7. Smt. Sumitra Balmik

8. Smt. Ramilaben Becharbhai Bara
9. Shri Abir Ranjan Biswas

10. Smt. Geeta alias Chandraprabha
11. Shri Narayan Koragappa

12. Shri Ramiji

13. Shri Mukul Balkrishna Wasnik

SECRETARIAT
1. Smt. Anita Bhatt Panda - Additional Secretary
2. Shri Ved Prakash Nauriyal - Joint Secretary
3. Smt. Mamta Kemwal - Director
4, Shri Krishendra Kumar - Deputy Secretary
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WITNESSES

REPRESENTATIVES OF THE DEPARTMENT OF EMPOWERMENT OF SOCIAL
JUSTICE AND EMPOWERMENT

1 Ms. Anjali Bhawra Secretary

2. Shri Surendra Singh Additional Secretary
3. Ms. Yogita Swaroop Sr. Economic Advisor
4. Ms. Kalyani Chadha Joint Secretary

5. Shri Ram Prasad Meena Joint Secretary

6. Shri Sanjay Pandey JS & FA

7. Ms. Radhika Chakravarthy Joint Secretary

8. Ms. Indira Murthy Joint Secretary

2. Shri Thomas Chazhikadan, MP, Lok Sabha and Member of the Committee
initiated the Sitting of the Committee convened to discuss ‘Demands for Grants for
2023-24’ of the Department of Social Justice and Empowerment by welcoming the
representatives of the Department as the Chairperson of the Committee had to attend
the inaugural ceremony of Aadi Mahotsava. In his opening Remarks, he inquired about
the allocation made under various Schemes during the year 2022-23 and the
achievements under each of the Scheme. He also drew attention of the representatives
of the Department to Direction 55(1) of the ‘Directions by the Speaker of Lok Sabha’
about maintaining confidentiality of the proceedings of the Committee until the report is
presented to the House.

3. Thereafter, the representatives of the Department introduced themselves. Before
deliberating on the Subject, the Secretary briefed the Committee on the performance of
the Department during 2022-23 in terms of utilisation of funds and realisation of the
targets fixed for various Schemes implemented by them through a Power Point
Presentation.

4. The Chairperson thereafter chaired the Sitting of the Committee.
5. The Committee inter-alia deliberated on the following issues:-

(i) Performance of the Schemes alongwith the challenges faced and
decisions taken for course correction;

(i) Under-utilisation of budgetary allocation during the past three years and
the roadmap for 2023-24 to avoid under-utilisation;

(iii)  Monitoring of schemes and Implementing Agencies;
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(iv)

(v)

(vi)

(vii)

(viii)

(ix)

Timely disbursement of Scholarship amounts to students under various
schemes;

Disbursement of monetary benefits to beneficiaries through the Direct
Bank Transfer system.

Elimination of the inhuman practice of manual scavenging, punitive
actions against contractors employing manual scavengers and steps for
Mechanization of sewer and septic tanks cleaning;

Implementation of the Pradhan Mantri Abhyuday Yojana (PM AJAY)
Scheme;

Support for children who have lost both parents during the Covid-19
Pandemic; and

Status of Old Age Homes and their maintenance and publicity.

6. The Chairperson, then thanked the Secretary and other representatives of the
Department for providing valuable information on the subject and also asked the
Secretary to furnish written replies on the issues that remained unanswered during the

sitting.

A copy of the verbatim proceedings of the sitting has been kept on record.

The witnesses then withdrew.

(The Committee then adjourned)
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Appendix-II

MINUTES OF THE ELEVENTH SITTING OF THE STANDING COMMITTEE ON
SOCIAL JUSTICE AND EMPOWERMENT (2022-23) HELD ON WEDNESDAY,
22"° MARCH, 2023

The Committee met from 1030 hrs. to 1100 hrs. in Chairperson’s Chamber,
Room No. 113, PHA Extension Building, New Delhi.

ouh LN
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PRESENT

SMT. RAMA DEVI

MEMBERS
LOK SABHA

Smt. Sangeeta Azad

Smt. Pramila Bisoyi

Shri Abdul Khaleque

Shri Akshaibar Lal

Smt. Supriya Sadanand Sule

RAJYA SABHA

Smt. Sumitra Balmik

Smt. Ramilaben Becharbhai Bara
Smt. Geeta alias Chandraprabha
Shri N.Chandrasegharan

Smt. Mamata Mohanta

Shri Ramji

Shri Mukul Balkrishna Wasnik

SECRETARIAT

Smt. Anita Bhatt Panda Additional Secretary
Shri Ved Prakash Nauriyal Joint Secretary
Smt. Mamta Kemwal Director

Shri Krishendra Kumar Deputy Secretary
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2. At the outset, the Chairperson welcomed the Members of the Committee.

3. The Committee then took up for consideration the following draft Reports of the
Committee:-
() XX XX XX XX

(i) 46" Report on ‘Demands for Grants (2023-24)" of the Ministry of

Social Justice and Empowerment (Department of Social Justice and
Empowerment); and

(iii)  xx XX XX XX
4, The Chairperson then requested the Members to give their suggestions, if any,
on the draft Reports. The Reports were adopted by the Committee without any

modifications. The Committee then authorized the Chairperson to finalize the draft
Reports and present the same to both Houses of Parliament on 23.3.2023.

(The Committee then adjourned)

XX Does not pertain to this Report
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ANNEXURE

STATEMENT OF OBSERVATIONS/RECOMMENDATIONS

SI.No

Para No.

Observations/ Recommendations

2.18

The mandate of the Department of Social Justice &
Empowerment is vital for the empowerment of socially,
educationally and economically marginalized sections of
the Society including Scheduled Castes, Other Backward
Classes, Senior Citizens, Victims of Alcoholism and
Substance Abuse, Transgender Persons, Beggars,
Denotified and Nomadic Tribes (DNTs), Economically
Backward Classes (EBCs) and Economically Weaker
Sections (EWS) to enable them to lead productive, safe
and dignified lives, with all their basic needs being
fulfilled, and where equal opportunities are ensured for
their growth and development. These objectives are
fulfilled through various Programmes/Schemes of the
Department for (i) Educational, economic and social
empowerment of Scheduled Castes (SCs) and Other
Backward Classes (OBCs); (ii) Support to Senior Citizens
by way of their Maintenance, Welfare, Security, Health
Care and Productive and independent living and; (iii)
Rehabilitation, through ‘whole person recovery’ approach,
of vicitims of substance abuse, for which the Department
gets allocations each year, after due consideration by
EFC/SFC.

The Committee, during evidence, was apprised that
under ‘Mission Karmayogi’, the Department of Social
Justice & Empowerment is in the forefront of the capacity
building programme, as compared to other Government of
India Departments. As the Officers/staff of the Department
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of Social Justice & Empowerment are well trained with
better capacity, it would, the Committee hope, result in
further rise in their overall performance.

Coming to the budgetary performance of previous
years, the Committee note that the Budgetary Estimate of
¥10,103.57 crore in 2020-21 and ¥10,517.62 crore in 2021-22
were revised as ¥ 8207.56 croe for 2020-21 and ¥ 10,180.00
crore for 2021-22, out of which, the Department was able to
spend %8,236.84 crore and %7,459.99 crore in 2020-21 and
2021-22 respectively. The Department has furnished the
reasons for low utilisation of funds to the Committee,
which, inter-alia, include cancellation of GIA to Centres
found non-functional, late receipt of approval for
continuation of DDAC Scheme and delay in furnishing of
Utilisation Certificates and proposals by States/UTs. The
Committee have no doubt that the Department is taking
suitable steps to resolve these issues and constraints while
preparing their Annual demand/proposal and taking
necessary steps to utilise the funds, as any under-
utilisation of funds adversely affects the Schemes. The
Committee also find that certain initiatives/measures taken
for effective implementation of various schemes have been
taken such as Single Nodal Agency (SNA) system for
Centrally Sponsored Schemes, first release of State share
in Scholarship Schemes, Inspection of NGOs before release
of GIA, etc. will prove to be helpful in further effective
implementation of various schemes in future. The
Committee, at the same time, feel that the new system of
States releasing their share first may slow the pace in those
cases where there are States/UTs, which may not be in a

position to release their share timely due to a variety of
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reasons. Nonetheless, the Committee, while awaiting the
positive outcomes of some of the initiatives, would also like
to urge the Department to fully utilise the Budgetary
Allocation for 2022-23 and 2023-24 so that the targetted
sections of the society are not deprived of the benefits of

the Schemes.

219

The Committee note the successive increase in the
Budgetary Estimate of the Department during the last few
years. However, the percentage increase of 7.75% in
Budgetary Estimate for present Financial Year 2023-24 is
rather less in comparison to 13.36% increase last year i.e. in
2022-23. The merger of some schemes and modifications in
certain Schemes could be one of the reasons as 37
Schemes operational in 2021-22 have been reduced to 19
Schemes in 2023-24 resulting in reduction in the budgetary
estimates. The Committee are of the opinion that with a
wider range of potential beneficiaries, the percentage
increase in Budgetary Estimate need to increase and that it
should be independent of actual expenditure incurred in
previous year as the mandate of this department is
completely different from other departments and is
absolutely vital for accelerating the overall progress of the
society. The Committee hope that the initiatives taken by
the Department such as setting up of more ATFS, selection
of more NGOs for DDAC, expansion of Nasha Mukt Bharat
Abhiyan, etc. would be implemented effectively so that
Budgetary Estimate for 2023-24 are utilised fully and lead to
higher percentage increase in Budgetary Estimate in the

future.
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3.13

The Committee find that the Budgetary Allocation under
Pre-Matric Scholarship Scheme for SC & Others has been
reduced to ¥500.00 crore for 2022-23 and 2023-24, whereas
it was ¥725.00 crore in 2021-22 i.e. in the year of merger of
two Schemes namely Pre-Matric Scholarship Schemes for
SC and Pre-Matric Scholarship Scheme for the Children of
parents/ guardians engaged in unclean and hazardous
occupation. However, it is still 18 crore more than the
amount of ¥ 482 crore proposed by the Department for
2023-24. As regards the utilization of funds during 2020-21,
the Committee note from the deposition of the Department
that it was the first year of implementation of merged
Scheme and the Scholarship Portals of many States/UTs
were not ready. The Committee hope that with States/UTs
making special efforts to identify the poorest eligible
households from various sources and enrolling students
under the scheme in Mission mode, there would be higher
demand under the Scheme. The Committee also urge that
the findings of an Evaluation Study on the Pre-Matric
Scholarship Scheme for children or parents/guardians
engaged in unclean and hazardous occupation, on matters,
such as processing of applications, definition of terms, etc.
inter-alia noted by the Plan Division of the Department,
would be addressed urgently. The Committee desire that
concerted efforts should be made by the Department with
the Ministry of Finance for revision of the academic
allowance in the interest of the beneficiaries. The
Committee would like to be apprised of the action taken by
the Department in this regard.

In so far as publicizing these scholarship schemes

are concerned, the Committee note efforts with regard to
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the Portal and through print media. In this connection, the
Committee further suggest that for better coverage of
beneficiaries, the publicity should be undertaken in
unaided-private schools too since some percentage of
students from marginalized sections study there, as
mandated by the Right to Education Act. The Committee
recommend measures like setting up of help desks in
schools, reaching out to Management Committees of
schools, announcement of scholarship schemes during
Morning Assemblies etc., which, they are sanguine, will
result in better response from the potential beneficiaries of

the scheme.

4.8

The Committee note that under Post-Matric Scholarship for
SC students the Department have been able to spend
¥2,500.22 crore upto 315t December, 2022 out of the
Budgetary Allocation of %¥5,660.00 crore in 2022-23, as
several States have not been releasing their share first in
compliance of the revised procedure that the Central share
of 60% will be released only after 40% State share is
released. The Committee feel that many of the State
Governments are not forthcoming in bearing the
expenditure. While there is no doubt about the intentions of
the Department to be financially prudent in administering
the scheme, the Committee are worried about the students
from the community, as their studies may suffer for want of
financial assistance. The Committee are, therefore, of the
view that the Department should take up this issue at
appropriate level. The Committee would appreciate if

Budgetary Estimates for 2023-24 are utilized fully.
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5.20

The Committee note that the Department have introduced
an umbrella Scheme, Scholarships for the Higher Education
for Young Achievers (SHREYAS) for SCs comprising of four
Scholarships viz National Fellowship, Free Coaching for SC,
Top Class Education Scheme and National Overseas
Scheme with the objective that the shortfall under one
Scheme can be met from other Scheme. The Committee
also are happy that the number of seats has been increased
from 100 to 125 from 2021-22 under scheme of National
Overseas Scholarship (NOS) for Scheduled Caste and the
total family income for availing the benefits of the scheme
has also been increased from %6 lakh to ¥8 lakh per annum.
With regard to performance of the Scheme, it is seen that
the actual expenditure under the Scheme was ¥216.93 crore
against budgetary Estimate of ¥390.00 crore in 2020-21,
¥271.21 crore against budgetary Estimate of ¥450.00 crore
in 2021-22 and %¥129.14 crore against budgetary Estimate of
¥364.00 crore in 2022-23. The Committee find that the
expenditure and budgetary provisions in sub-schemes have
remained fairly good except for National Fellowship for
SCs, where the BE has been reduced at RE stage, during
the last three years. All the sub-schemes are equally
important for the educational empowerment of SC students
pursuing higher education. Hence, in the opinion of the
Committee, curtailment in the Budgetary Estimate at RE
stage should not occur. The Committee are informed that
the funds allocated under the Coaching Schemes could not
be spent due to delay in verfication, submission of fee
deposition proof, etc. Similarly, the expenditure under Top
Class education was less as there have been lot of delays in

admissions and in conducting exams by the Institutions.
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While acknowledging that certain reasons are beyond the
control of the Department, the Committee are of the opinion
that periodic evaluation study, awareness campaign, etc.
will  bring out improvements for the effective
implementation of the Scheme. The Committee firmly
believe that sincere steps taken for the implementation of
the Scheme would be fruitful and the students will not face
problem in getting their dues. The Committee, therefore,
desire that the review of the implementation of Scheme
should be held at regular intervals to assess the
shortcomings and take necessary measures to overcome
the shortcomings. The Committee also desire that there is a
need of extensive publicity of the Schemes for giving wide
coverage so that large number of students participate and
get benefits of the Scheme. The Committee would look
forward and hope that the Budgetary Estimates for 2023-24
would be spent fully and none of the difficulties faced by
the Department would become a major hurdle in

implementing the Schemes to the best extent possible.

6.14

The Committee are happy to find that the Actual
Expenditure after merger of three Schemes namely, Adarsh
Gram, Special Central Assistance to Scheduled Castes Sub-
Plan (SCA to SCSP) and Babu Jagjivan Ram Chhatrawas
Yojana, into Pradhan Mantri Anusuchit Jaati Abhyuday
Yojna (PM-AJAY) has substantially increased to ¥1820.32
crore in 2021-22 in comparison to the Actual Expenditure
of ¥659.92 crore incurred in 2020-21, when these three
Schemes were operated independently. However, in 2022-
23, the Actual Expenditure of ¥29.34 crore was incurred out

of the total expenditure of ¥1950.00 crore due to delay in
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adoption of Single Nodal Agency (SNA) system by the
State/Union Territories. The Committee feel that all the three
components of the unified Scheme are important to
empower the SC Community, hence there is an urgent need
to set up SNAs in each State so that the funds are released
to the States on time. With advanced IT tools available, the
procedural formalities/changes should be implemented fast.
Hence, the Committee, desire that the Department should
develop a sound system to overcome the shortcomings,
such as delay in submission of Utilisation Certificates by
the States, unspent balance Ilying with the State
Governments, etc. and alert them well in time because now
the funds will not be released under the new provision
unless the unutilised funds are surrendered by the States or
Utilisation Certificates are provided by them for the release
of next instalment out of the grant. The Committee also feel
that the Department need to formulate an action plan and
lay down the time bound targets under PM-AJAY to achieve
the objective of the Scheme. The Committee would also like
the Department to take suitable steps so that the budgetary
allocation made for 2022-23 and 2023-24 are fruitfully
utilised by the implementing agencies and the new
provisions are successfully implemented. In order to cover
larger number of SC villages under the Scheme, the
Committee recommend that the population criteria fixed for
selection of village under ‘Adarsh Gram’ should also be
periodically reviewed as has been done by reducing 50%
SC population criteria to 40%. The Committee would like to
be informed of the action taken by the Department in this

regard.
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1.7

The new Scheme for Residential Education for students in
High School in targetted area (SRESHTHA) for SC has
replaced the earlier scheme of ‘Assistance to VOs for SC’
from 2022-23 onwards. As revised, the Scheme is being
implemented in two modes. In Mode-l, a specified number
of meritorious students in the Country will be selected for
quality residential education in top class residential schools
through a nation wide entrance test conducted by National
Testing Agency. Under Mode-ll, the financial support to
Vos/ NGOs would continue for ongoing Projects of
Residential / Non-Residential Schools. The Committee feel
that the Budgetary Allocation of ¥104.65 crore made for
2023-24 Budgetary Allocation should increase in
comparison to previous years as a new component to
provide quality residential education in top class residential
schools to specified number of students has been added in
SRESTHA from 2022-23. The Committee note that the
school fees and residential charges fixed at present are
quite less, in comparison to actual fees and residential
charges of top residential High Schools. The Committee
would, therefore, like the Department to revise the charges
proportionately and make them compatible with the

prevailing fee structure of the top residential High Schools.

8.15

The Committee note that a Scheme “National Action for
Mechanised Sanitisation Ecosystem (NAMASTE)” has been
formulated by the Department of Social Justice and
Empowerment to provide dignity to sewer and septic tanks
workers. It is to be implemented jointly with Ministry of
Housing and Urban Affairs in 4800+ ULBs with the
budgetary outlay of ¥350.00 crore during next three years
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upto 2025-26. In this regard, the Committee find that the
Scheme has been formulated for implementation from 2023-
24 after it is planned to collect basic data of number of
Sewer and Septic Tank workers in the Country from ULBs
and their profiling done. Also as per the norms under
NAMASTE Responsible Sanitary Authencity and Emergency
Response Sanitation Units are to be established in each
district for the effective implementation of the Scheme. The
Committee would therefore, like the Department to take
necessary steps to obtain data of sewer and septic tank
workers from States/ UTs ULBs and also pursue with the
States/UTs continuously for establishing Response
Sanitation Unit and Emergency Response Sanitation Units
at the earliest so that the target fixed is achieved in the
given time. The Committee also desire that a time limit
needs to be fixed for completing the work of collection of
data by each ULB as well as purchase of machines for
sewer cleaning by these bodies. The Committee would like
to be informed with regard to the measures taken in this

regard.

8.16

Total number of 1035 sanitation workers have died while
cleaning the sewer and septic tanks out of which 74 are yet
to be paid compensation despite Supreme Court
Judgement dated 27*" March 2014 which directed that the
State Governments /UTs must ensure payment of
compensation of ¥10.00 lakh to the family of a victim in
case of death of a worker while cleaning sewer/septic tank.
The Committee are happy to note that for identification of
such workers, the Department have launched a new mobile

app called ‘Swachhata App’ to verify the information about
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the existence of manual scavenging in the States/UTs. The
Committee desire that the Department should ensure from
all the State/lUT Governments that their States/UTs are
manual scavenging free. The Committee would also like the
Department to ensure that the rules framed under
Prohibition of Employment as Manual Scavengers and their
Rehabilitation Act, 2013 are strictly implemented by all the
States/UTs. They would also urge the Department to take
suitable measures so that the compensation to the victims’
families of 74 deaths is paid immediately. The Committee
feel that these norms with regard to penality and conviction
for engaging sewer and septic workers by the Contractors
are strictly implemented so that the Contractors are
immediately held and convicted for any violation of norms.
The Committee would like to be informed of the action
taken in this regard. They urge for a country wide

mechanization of sewer cleaning work as early as possible.

10.

9.8

The Pradhan Mantri Dakshta Aur Kushalta Sampann
Hitgrahi (PM-DAKSH) Yojna is a National Action Plan for
skilling of marginalized persons covering SCs, OBCs,
EBCs, DNTs, Sanitation Workers and waste pickers. The
Scheme is implemented through three Corporations namely
NSFDC, NBCFDC and NSKFDC. The Committee find that
NSFDC has submitted Utilisation Certificates of ¥38.63
crore against ¥50.82 crore released during 2020-21 and
2021-22 and has requested to release ¥16.00 crore for the
Financial Year 2022-23. Similarly, NBCFDC has requested
release of ¥14.13 crore for the Financial Year 2022-23 as
they have submitted Utilisation Certificates for ¥36.81 crore
against ¥48.70 crore released in 2020-21 and 2021-22. In
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order to optimally utilise the Budgetary Allocation during
2023-24, the Committee would like the Department to
develop a digital system where Utilisation Certificates for
usage of 75% of the allocation of funds are received timely
and the remaining grant is automatically transferred to the
Implementing Agencies. The Committee would also urge
that the SNA system under PFMS established by the
Ministry of Finance for better monitoring of funds should be
implemented without any further delay by all the States/UTs
to avoid underutilisation of allocated funds. The Committee
would also urge the Department that the funds requested
for release by NSFDC and NBCFDC against the Utilsation
Certificates submitted are released immediately so that the
work of skilling SCs, OBCs, EBCs, DNTs, Sanitation
workers are continued. The Committee would like to be
informed of the status of initiatives taken by the

Department.

1.

10.13

The Committee note that the population of 60 plus years in
the country is likely to rise to 17.32 crore in 2026 from 10.38
crore in 2011 as per National Commission on Population.
The Committee are happy to note that the Department
proposes to cover each district of the country with at least
one senior citizen home under State Action for Senior
citizens and aims to cover each district of the country
under the Rashtriya Vayoshri Yojana. The Committee find
that 296 districts have been covered under Integrated
Programme for Senior Citizens (IPSrC). The Committee also
find that the Rashtriya Vayoshri Yojana launched on 1%
April 2017 to provide assistive devices free of cost to

eligible Senior citizens belonging to the BPL category or

84




senior citizen with monthly income less than ¥15,000 have
been able to cover 264 districts of the country. However,
since no time lines have been drawn in this regard, they
desire that phase-wise time line should be fixed to cover all
the districts in the country. The Committee also find that
the Budgetary Estimate of ¥300.00 crore for IPSrC in 2021-
22 was reduced to ¥150.00 crore in 2022-23 and the
Department could only spend %33.14 crore as the
Department did not get complete proposals from the
States/UTs. Hence they recommend that suitable measures
should be taken by the Department so that the Bugetary
allocation are utilized fruitfully and the number of
Beneficiaries are enhanced. The Committee hope that the
recommendations made by Indian Institute of Public
Administration in their Evaluation Study of IPSsC
conducted in 2019 must have been implemented and would
have brought some improvement in implementation of
Scheme and expect that the third Party evaluation study
proposed during 2023-24 would also bring out good
suggestion to lay the roadmap for implementation of the

Scheme in future.

12.

10.14

The Committee note that as per surveys the number of
elderly people is steadily increasing in our country, so,
there is an urgent need to ensure that the elders remain
happy, healthy, financially sound and physically active. In
this connection, the Committee recall that they had
examined the “Maintenance and Welfare of Parents and
Senior Citizens” Bill 2019 and presented a report thereon.
The official amendment of the Bill is stated to be under

preparation in the Ministry. The Committee hope that the
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same will be prepared soon and brought for legislation so
that the maintenance of parents and senior citizens and
their welfare gets a solid legal support. The Ministry is
statedly taking several initiatives also, apart from
implementing the Rashtriya Vayoshri Yojana, AVYAY,
Senior Citizens Welfare Fund, etc., one of which is SAGE,
which is a portal based ‘Senior Care Ageing Growth
Engine’ as a one-stop access of elderly care products and
services by credible Start Ups. This portal, opened on 5t
June, 2021, will invite Start Ups to be selected on the basis
of innovative products and services across the sectors
such as health, housing, care centres, food and wealth
management, legal guidance as well as technological
access linked to finances for elderly care. ¥1 crore is to be
provided to such Start Ups. Appreciating this new
initiative, the Committee have been informed that 12 Start
Ups have been/are being supported through SAGE Portal,
and desire to be apprised about the products and services
developed/being developed by these Start Ups in the last
two years. The Committee are happy to note that ‘Elderline’
i.e. National Helpline for senior citizens was launched on 1%
October, 2021 to provide free information, guidance,
emotional support, field intervention in cases of abuse and
rescues in order to improve quality of life of senior citizens.
They further note that 31 States/ UTs have kept the
Elderline operational. The Committee acknowledge the
intention of the Ministry to make programmes for elderly
care a National movement involving youth and innovators
and providing business opportunities to social enterprises,
technological Start Ups, legal and financial services,

infrastructure and managed-care systems as well as
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research and data driven organizations for the same. The
Committee feel a more robust elder care ecosystem can be

created in India if such efforts gain momentum.
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